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GOVERNMENT OF INDIA.
LEGIELATIVE DEPARTMENT.

PROOEEDINGS OF THE INDIAN LEGISLATIVE COUNOIL ASSEMBLED UNDER
THE PROVISIONS OF THRE GOVERNMENT OF INDIA AOT, 1915
(8 & 6 Geo. V, Ch. 61). .

The Oouncil met at the Oounocil Ohambér, Imperial Seoretariat, Delhi, on
Wednesday, the 7th February, 1917.

PRESENT : .

His Bxcellency BArRON CHECMSFORD, P.0., @.M.8.I, G.M.L.E., G.0.M.G., Viceroy
and Governor General, presiding, and 65 Members, of whom 60 were
Additional Members.

OATH OF OFFICE.

The following Additional Members made the prescribed oath or affirma-
tion of allegiance to the Orown :—

The Hon’ble Mr. Lionel Davidson, C.S.I.

» Mr. William James Reid, C.S.I.

9 Lt.-Col. Stephen Lushington Aplin, C.S.I.
Maung Bah Too, C.I.E., K.S.M.
Mr. Alexander Sligo Anderson Westropp.
Mr. Francis John Monahan.
. Mr. Ernest Herbert Cooper Walsh, C.S.I.
. Mr. Edward Hugh Bray.
Mr. James George Jennings.
. Mr. James Bennett Brunyate, C.S.1.

C Sir James Houssemayne DuBoulay, K.C.LE.
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. President. ]

STATEMENT LAID ON THE TABLE.

The Hon’ble Sir Reginald - Oraddock laid on the table a
statomont* showing the number of supcrior (gazetted) appointments held under
tho Imperial Government by persons belonging to the landholding community
in the Punjab, which was promised in roply to a question asked by the
Hon’'ble Khan Zulfikar Ali Khan on the 27th September, 1916.1

Statement by the l1ign’ble Sir Re%ina.ld Craddock with
reference to his reply} to the Hon’ble Mr. K. V. Rangaswamy Ayyanger’s
guestion askod at the meeting of the Indian Legislative Counoil held on the 27th

ept:ntber, 1916, on the subjeot of Government ocontrol over religious
institutions. :

¢ As promised on September 27th last, the Government of India have made

further inquiries in the matter, and I am now in a position to give the follow-

‘i:g replies to the questions then asked by the Hon'ble Mr. K. V. Rangaswamy
yyanger :—

Clause (a).—The answer is in the affirmative.

Clauses (b) to (f).—The Government of India do not see their way to
calling for the statistios required from the various provinces in
view of the time and trouble that would be required for the
collection of the information ; butthey suggest that, if necessary,
the information asked for regarding the Brirangam ‘lemple and
any other partioular institution should be obtained from the
Local Governments concerned.”

HIS EXCELLENCY THE PRESIDENT'S SPEECH.

_His Excellency the President :—*“I am glad to welcome you on
the opening of another Session. 8o short a time has elapsed since the last
meeting of this Council that I have bat little to report to you with regard to
departmental activities. There is on¢ matter, however, which I would impress

" on you with all the earnestness in my power.

““We are still engaged in the momentous struggle which began in August,
1914, and we are realising as never before in Tndia.what war means in relation
to our public and individual lives. There is soarcely a subject which I shail
touch upon to-day which is not affected by the war. Our governmental
activities are concentrated on this one objeot—how best we can help the
Empire to achieve victory. I am confident that in this we shall have the
uni&d support of you all. I say this in no pessimistic strain. ‘T'o-day, as six

.. months ago, I am confident of the viotory of the allied arms, but victory
. demands concentration of effort and will. 'We must be ready to place all our
... yesources at the disposal of the Empire. You haye alrpady given evidence of
' ;'-ymu_: gentiments in the eloquent Resolution which you passed on 8th Beptember,

1914, and for tho sake of those who were not Members of this Council at that

date, I will read it to you:— _

¢ That, in view of the great war, involving most momentous issues, now in progress in

. Euvope; into which our august Sovereign has been forced to enter by olligations of honour

and duty to preserve the neutrality gnaranteed by treaty and the libetties of a friendly Stute,

--the Members of this Council, as voicing the feeling that animates the whole of the people of

M

4
R ]
wre

" India, desire to give expression to their feelings of unswerving loyalty and enthusiatic devotion
:to their King-Emperor, and an assuranco of their unHinching gupport to the British Gov-
erument. i '

AR U TR -

® Pide Appendix A to thess Prooeedingu. . ‘
4+ , pago Sl of Council Proceadings of 27th Soptembor, 1916.
I ”» P‘g' ?4 ” » " ”
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* They desire at the samo time to express the opinion that ths people of India, in addition
to the military assistance unow bring aflorded hy {ndia to the Empire, would wish to share in
tho heavy finaneiul burden now imposcd by the war on the United Kingdom, and request the
Governmeut of India to take this view iuto consideration and thus to demonstrate the unity
of India with the Empire.

‘ They request His Excellency the Presidont to be so goad a1 to couvey the substance of
this Resolution to His Mujesty’s Government.’

¢ But besides conocoentration of effort, we must have concentration of will;
our purpose must be centred in the one thought, how Dbest to accomplish
victory. In saying this, I would not have you think that I minimise the
effort that has beeu made by India, but that effort must be a coutinuing one.
There can be no question of India, to use a current phrase, having ‘done her
bit! Wo shall have ¢ done our bit’ when our warfare is accomplished. In
the meantiine, our motto must be ¢ effort and yet greater effort.’

‘ In this connection there is a matter which I regard as of greatimportance,
and whioch I wish to bring to the attention of the Members of this Council.
Lord Hardinge, in his speech of the 12th January, 1915, appealed to your pre-
decessors in office to abstain from any action which might provoke "controvers
or bitterncss at a time when the Empire was engaged in & death-struggle witﬁ
a powerful and implacable enemy. That appeal did not fall on decaf ears, and
the Council as then constituted ﬁ)yally and patriotically recognised that, while
the Empire was fighting for its very existence, domestio differences must be
stilled. I think, however, there must have been many who were present at the
meeting in 1916 who cherished hopes that 1917 would find ns with peace within
our borders, and able to resume the ordinary course of our debates. U nfor-
tunately, that is not the case, and it is as necessary for me as it was for Lord
Hardinge to invoke your oo-operation in this matter. Though feelings of
impatience and discontent are not unnaturally generated when we see matters
on which we may feel strongly ocontinuously deferred or postponed, yet pru-
dence and common sense, and above all our deep sense of loyalty to the Empire,
must recognise the necessity of such a course in times like these. Idonot wish
to dwell on this, but it must be evident that in some of the various items of
business to be laid-before this Oouncil, there is a tendency to press the discus-
sion of what are obviously controversial questions.

“I cannot help tninking that this is due in Fnrt to that very natural
imsatience at the postponement of measures to which I have alreigy alluded,
and in part to the fact that this is a new Council, and that new Members are
unaware of the unwritten understanding which obtained in the last Ceunoil.

T leave it now with Members, but I hope that you will quite clearly
understand that I have no desire at all to check Members in their legitimate
desire to obtain information on subjects in which they may be interested. I
may assure the Oouncil that I should exercise with extreme reluctance the
powers:of disallowance in regard to both resolutions and questions which are
vested in me by the rules, for I think it should rarely be necessary for me to
exercise them. I would also ask Members to remember that there are now
alarge number of local Counoils, and that resolutions which can be discussed
and questions which can be answered in those Councils ought mot to be
brought up here. The whole schemo of the present Counsil system ocontem.
plates the discussion of matters of local interest as far asmay be in the Counoils
which are specially fitted to deal with these questions.

“I turn now to a question of . very great importance on which, I think,:
there is no real difference of opinion between us except on the question of
procedure. i

“ Almost at the ocloso of last Legislativo Session, the Hon’ble Pandit
Madan Moban Malaviya gave notice of hisintention to move for leave to intro-
- duce a Bill to abolish entirely the system of emigration under indenture to
labour. The cursory examination that was possible during the short period of
notice whioh the Hon’ble Member gave elicited the fact that the Bill contained
provisions which required my sanction under seotion 67, sub-section 2, of the
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Governmment of India Aet, 1b13, and the Hon’ble Member was so informod.
e subsequently mado a formal applioation for that sanotion, and I think -1
should explain to the Council my roasons for refusing to comply with his request,
I do not propose to entor into the lcgal ground which rondored my sanction
necessary, as I do not base my decision on that aspect of the oase
or on any tcohmical grounds. I am aware that this is & subject which
has attracted great public attention, and I fully appreciate the high
motives underlying tbe Hon'ble Member's action. In the first place, I
may- say empbaticaﬁly that there has never bcen any intention, either on the
part of tho Secretary of State, of the Qovernmcut of India, of departing from
the pledges made by Lord Hardinge on behalf of the Government of India.
Lor& Hardinge made it perfectly clear that tlie objeot he had in view was the
eventual abolition of the existing system. He made it equally clear that the
existing system of rccruiting raust be maintained until tho new conditions
under which labour should be permitted to proceed to the Colonies should have
been worked out in conjunotion with the Colonial Office and the Crown Colo-
nies concerned ; until proper safeguards in the Oolonies should have
heen provided, and until these should have had reasonable timo to adjust
themselves to the change. At the same: time, ho expressed his confidence
that every. one would agree that, as tho policy of the abolition
of this system had now been definitely accopted and would be carried out,
India could afford to accept this delay in a reasonable and ‘generous spirit.
Lord Hardinge'’s speech was delivered on the 20th of ‘March, 1916, and, having
regard to-the magnitude of the issues and interestsinvolved, I cannot hel
feeling that my honourable friend in his earnest desire to forwarg
the matter which lies close to his heart, and which:in fact is of the
deepest concern to us all, has been betrayed into some impatience in his
action in endeavouring to introduce a Bill whioh, I fear, can only tend to
prejudice the cause which he desires to serve. This Bill as framed provided .
not only for the abolition of indentured labour, but also for the absoluie
prohibition of the departure of any Native of British India by land or by sea
out of British India under, or with a view to entering into, an agreement to
Jabour for hire in any country beyond the sea, other than Oeylon and the"
Btraits Bettlements. It thus went beyond the scope of the Hon'ble Member’s
own Resolution of last year, and in faot beyond anything that the Government
of India have been asked to agree to or have undertaken to consider,

“ I myself in my speech of the 5th September last explained that. the,
abolition of the existing system oannot be effected by a stroke of the pen, or by.
thesimple fiat of a statutory enactment, but that it entails considerable -
inquiry and investigation in order to guard against the danger of a bad system
being succeeded by a worse. I rather think tfmt what. is at the back of the
Hon’ble Member's mind is that the Government of India have been sleeping
over their pledgos. I assure him that this is not the case. The matter has
not been allowed to rest either in India or the Colonies. It has been neces-
sary to obtain the views of Local Governments who are primarily concerned

~ with details of recruitment and with the conditions under which this should
‘be conducted in future. Their replies are being received. A special mission
-has been despatched to Ceylon ang the Federated Malay States, .whero labour
is ohiefly employed under short-term contracts which give the labourers
frequent opportunities of changing their employers, to asdertain whether the
system in force there can be purified of its defects and adapted for employ-
‘ment in the other Colonies. The report of this mission is expected towards
-the close of this month (i.e., February). It isintended that a Conference
will meet in London as soon as. is practicable thereafter, probably in Ma,
- next, consisting of representatives of Indian and Colonial interests, and it is
- hoped that this Conference will be able to formulate a scheme embodying
~.conditions aoceptable to Loth parties. At the same time, I may say that
..our _decision that the present form of emigration must cease has been whole-
*Theartedly nccepfed by the Colonial Office, aid that they are busily engaged
Ynot merely in improving. thie ponditions of labour in the interval, but in making..
“ready for the great change which has to take place. C
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“The Colonics concerned have on their part showa tlie utmost readiness to
co-operale in removing (ho features of the present system which ave regarded
as objectionable. In 1915, even beloro the Government of India had deeided
to recommend the abolition of the indenturo system, the Fiji Govornment
prepared a draft Bill {o give effect to the more important recommendations
made by Messrs. MeNeill and Chimman Lal, including the abolition of impri-:
sonment as a penalty for Jabour offences. During last year again, on reoceipt
of intimation from the Secretary of 8tate for the Colonies that the indenture
system was definitely t{o be abolished as soon as possible, the Qovernment of

ritish Guiana, Trinidad and Jamaica immediately initiated legislation to

rovide for the changes that would be nccessary. Ifurther legislation in the

olonies will be undertaken after the close of the ensning Conference as soon
as tho precise character of the reforms to bo iniroduced is decided. Meanwhile,
we have been definitely informed that imprisonment as a substantive punish-
ment for strictly labour offences has been expunged from the laws of all four
Colonies. Both the Colonial Office and the Colonies which they represent aro
therefore entitled to full 1ecognition of the spirit in which they have met us
and to generous consideration in the many difficulties they have to meet, and I
should deprecate most strongly any display of suspicion of their good faith or
any failure to acknowledge tho real difficulties whioﬁ they have to confront.

“I may add that any law restrioting emigration to other countries must
obviously affect far wider intcrests than the mere internal politics of British
Iudia, even though these may bo the most important considerations involved.
It appeara to me, therefore, to be csseuntial that any legislation on the subject
should be introduced by the Government of India as a Government measure.
I have no hesitation in telling the Council that, as soon as ever the necessary
preliminaries can be got through, tho Government of India will themselves
undertake whatever legislation may be required in a wholly sympathetio
spirit, and I appeal with confldence to all my honourable friends 1n the Council
to be satisfled with this assurance, the fulfilment of which will, I hope, not be
long delayed. _ :

“ Much has been said lately in the Press with regard to the moral evils
of the presont system. I can assure the Hon'ble Member, Pandit Madan
Mohan Malaviya, whose unselfish zeal in this matter we all admit, that I
deplore with him the wundoubted evils which exist in this respect, and that
if {)y a stroke of the pen I could abolish these ovils, I would gladly doso. In
the meantime, I will endeavour, and I can say no more, with the help of the
Hon'ble Sir George Barnes, to see whether some amendment of tho sex ratio
prevailing among emigrants cannot be devised.

¢ T should like now to make a brief reference to the Report of the Royal.
Commission on the Public Services in India which has just been publisbed.
The recommendations in the Report cover a very wide field, and comprise.
many important and urgent proposals. In view of this faot and of the
time that has elapsed since tho LReport was signed, it has beon decided, with
the Becretury of State’s approval, to accelerate its coneideraticn as much
as we possigly can. We intend first to examine the general prinoiples
that the Oommissioners have laid dowu, and next to proceed to a_ dis-
oussion of the detailed proposals. This skould make both for expedition
and for consistency. And instead of following the usual lengthy procedure
of exhaustive correspondence with Local Governments, we propose to set out
the definite issues which arise in connection with each Bervico or Department,
and to discuss all except unimportant cases in conferences with representatives
nominated by the Local Governments. From this I trust it will be olear
that Government intend to deal expeditiously and in a practical spivit with
the Report, but in all our deliberations, we shall make it our s.peclal endeavour
to regard the different questions in their proper perspective, so that the
redress of pressing grievances is not postponed to less urgent reforms, and so
that major questions, among which the increased employment of Indians . in
the higher branches of the public service is one o thq most important, are
not prejudiced or delayed by lesser problems which aro easior to solve.
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““ Hon’ble Mcemlors are aware that shorlly after the close of the last Session
a Memoranduin was presented to me on bohalf of 19 elected Meinbers of this
Oounoil embudying a list of reforms which thoy consilered should bo under-
taken with reference to the present constitution of the Government of India.
The suggested roforms in the 19 Members’ Momorandum have, I observe, sinco
received endorsement by resolutioas passed at the National Congress which
met at Lucknow.

““ Qentlemen, let me assure you that the expediency of broadening the
basis of government, and the demand of Indians to play a greator purt-in the
conduct of the affairs of this country, are not matters which have escaped our
attention. I think the dceision to publish tho report of Lord Islington’s
Commission js a olear indication of our policy in this respect.” Until the
report of the Commission had been examincd, it would have boen imnpossible
for usto formulate our policy on the important question of the further
employment of Indians in the public services. But on the general question
of political reform, as I have already declared in public, progress must be
oircumspect and on well-considered lines. Subject to these considerutions,
which are considerationsof political prudence inherent in good government,
you may rest satisfied that wo shall respond sympathetically to the spirit of
progress which exists.

“I may state officially to-day, what is, I believe, a matter of common
knowledge, that the Government of India addressed a Despatch to the
Secretary of -State on tbis subject in tho autumn of last - year. From
May-to Sctober, that is to say, before the Session of the Legislative Council
which produced the Memorandum to which I have referred, we were engaged
in considering it. You will not expect me to give any indication as to the
natare of- our proposals, as the matter is now before His Majesty’s Govern-
ment, but I would sound this note of warning. His Majesty’s Governmeut
have at the present moment their atteution entirely occupied by affairs
relating to the war, and it is idle to expeot them to give a speedy answer to

- our Despatch. If, gentle:nen, after reading your morning newspaper, "you
ause for 8 moment to consider the vital and urgent questions which day by
ay engage the British Oabinet at the present juncture, I am sure the thought

uﬁge’i‘moat in ‘your mind will be one of sympathy for the men engaged on the
almost superhuman problem of mobilising the resources of our .huge Empire

_in its g?’mtio task, and that you will not be disposed to cavil at the fact that

the oconsideration of certain constitutional issues affecting a portion of that
Empire has to yield place for a time in the presence of such vast respon-
sibilities, : ‘

“I will not anticipate Sir William Meyer's budget speech by any detailed
reinarks on financial questions; but there are two matters of lively public
interest on which- I propose to touch, First, as regards the exchange
orisis’; on this subject I need hardly do more than refer to the announcement
which ~we published on the 5th January after the Financee Member's
disoussions in Calcutta. We fully appreciate the difficultics of the situation,
and shall continue to do all that is possible to remedy them, and afterwards to

" prevent their recmirence. But, as was announced in the press communiqué
“the situation is one necessitated by the peculiar conditions created by the war,
“and the inconveniences which it may entail, though I do not under-rale thom,
~ are merely the counterpart of an essential service which India is rendering to .
: the Empire in finding funds on this side for war expenditure in Mesopotamia

. and eleswhere.

. *“Becondly, a-further opportunity of service has now been offered to India

* by'.the’ announcement of a general War Loan to be raised by His Majesty’s

% Gyovertiment and-an Indian War Loan to be floated under our auspices and

.'whichy*"'as ' already - anniounced, will be launched very shortly. I cannot

+.oxaggerate thet high-importance. hoth to the Empire as a whole and to India

;¢ herself of a wortliy response.to this appeal. "I foel sure that the Princes and

" 'nobles and the wealthier commercial institutions and-individuals in this country,

..who have obtained such signal material benefits from British rule, will realise
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lhe patriotic duty of contributiug amply towards the prosecution of the war and

the triumph of the arms of tho King-Emperor. But I would not have it

supposed that the appeal is confined to the wealthior classes. The obligation of

ﬁt:l?t'uzlh;md rests on us all. Let me ask, then, for tho universal support of a
{:) ndaila.

*‘Bomie of you perbaps, while anxious to Liclp, have been feeling a difficulty as
to which of the two loans should secure your preference, and & word or two on
this point may be holpful. The position” in regard to the Home loan is that it
was framed primarily to suit Honio conditions, though there is nothing in its
terms to prevent .or discourage subscriptions from India. On the other
hand, our war loan Las been designed with speoial reference to Indian condi-
tions and with the special object of enabling India, as a whole, to render a
notable and dofinitely measurable war service. The natural course then for
us in India, I would suggest, is to subscribe to the loan issued by our own
Gpvernment, gince it will be paid over to the Home Government and con-
tributo directly towards assisting in the prosscution of the war. I think we
should all like to see the sum subscribed by Indin reach as large a total
as Eossxhle:, aud so I would appeal to all those who are jealous of India’s credit
todo allin their power to assist the Government in muking .our loan a real
SLLCCEES.

“ Let me now say a word about our foreign affairs.

“ Here in Indin, isolated fiom the cruel realities of the war, many quite
intelligent persons, Indian and English alike, are inclincd to take for granted
tho peace and security in which they are living.

‘¢ Everyono, of course, realises that our rea-power has secured India’s shores,
and is ready to admit India’s immense debt to the Navy ; but many are apt to
forget that India has also a vulunerable land-frontier. This land-frontier—with
portions of its immense line combustible at all times and doubly inflammable
in the presence of this world-wide conflagration; coterminous with many
different States and many heterogeneous communities—offered a field for
intrigue, of which our enemies wero not slow to avail themselves. German
emissaries were flung broadcast towards our frontiers from all direotions ; in
the Far East, and specially in 8iam, they toiled to enmesh disaffected Indians
in a ocouspiracy to raise trouble on the borders of Burma and within India
itself ; others in the west traversed Persia right up to our frontiers; and a
Turgo-German Mission actually succeeded in making its way into Kabul,
confident in the expectation that its arrival would drag Afghanistan into the
war. ’

“ That a campaign of intrigue, so laboribusly planned and carried out at
such expense and with such determination, should everywhere have been
foiled, arzues muoh for the skill and resolution of those who have had the
safeg‘ua.rtfing of India’s frontiers in their keeping. And to our various frontier
administrations—untiring in their vigilance, unsparing of patience and tact,
when patience and tact sufficed, but resolute in action when action was called
for—India owes a debt of gratitude which the public is perhaps apt to over-
look. Indeed, I cannot speak too highly of the work of our frontier officers
during these months of uncertainty and anxiety.

« Much too does India owe to tLe happy co-ordination of our naval, mili-
tary and criminal intelligence, which has linked together the multifarious
information regarding the far-spread maochinations of our enemies, and bas thus
not only enabled us %o bring to justice many disaffected persons who thought
themselves sacure to plot against India from the imagined safoty of remote and
inaccessible places, but also to forestall the attempts of our enemies and to
bring .to naught the many nefarious schemes against India’s security.

“ Great too is the debt which we owe to our military forces—to the saly.
tary deterrent afforded by our known military prep.uredness on the frontier, to
the promptness of our troops in quelling local tribal ebullitions along our
borders, and to their activities, in conjunction with our Russian Allies, in
dealing with such German parties as ventured within their reach. Above all,
however, we ought to realise more fully the full significance of the part played
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by owr forces in Mesopotamia. Of the purely.military value of tbat campaign
I do not proposs, nor have I the qualifications, to speak. Rut I dosnggest
‘that—when this phasa of the world-wide war comes to be resorded hy the dis-
passionate historian in the cold light of the distant future—emphasis will be
}aid on tho surpremse strategio and pelitical value of theso operations ; and the
peace and security of India will, in no small measuve, be attributed to the
steadying effect on the Middle East exercised by the presence of our great
avmy in Mesopotawia. : o ) )
“ Nor must we forgel our great obligations to neighbouring States. On the
west, the Persian Governinout, at one tiine sorely. pressed by German intrigue
but throughout assured that Great Britain, her boat friend in the past, would
remain her best friend in the future, have maintained a benevolent neutrality,
and have welcomed and furthered our so-operation in the slow and laborious
process of building up an effective forco under British officers to copo with the
-chronic disorder in her southern provinces. On the cast, His Majusty the
Kqu of Siam, true to his obligations as the Ruler of a neutral State, has
resolutely crnshed the endeavours of our enemies to turn his country into a
focusof 1ntrigue against India. On the vorth, that wise and far-seeing Btates-
man, His Majesty the -Amir of Afghanistan, has steadfastly uphold the neutrality
of Afghanistan in {he face of many difficulties. In days to come his people
will realise how much they owe him for his persistent refusal to listen to wild
hot-heated counsels, thereby saving his country from the wiserics of a profit-
less and disastrous war. On the North-West frontier, where the Amir's calm
and sagacious policy has exercised a steadying influeuce, the only discordant
elements are the Mahsuds, whose intolerable lawlessness dates back long before
the war ; and the Mohmands. The measures taken to kesp the former in
check are slowly growing more effective ; their full meed of punishment must,
however, wait "until we 'are at leisure to deal conclusively with them. The
latter are already paying for their misdecds by a close blockade which will not
be lifted until they have been brought finally to their knees, and we have full
‘guarantees for their future good behaviour.

" . As matters stand at present, therefore, we have every reason to be satisficd
with the political outlook. Germany’s many-sided intrigue against India, it is
true, has left its aftermath in Persia and elsewhere, but that too we may hope
shortly to see cleared away. Its only maturo fruit as yet has been the fruit of .
bitterness to those who were false and foolish enough to join with India’s
enemies. ‘ ' . )

“ Turning home, my presence in this Ohamber recalls to my mind the last

. oocasion on which I presided in this Ohair. :

. “On the 80th Ootober last,a memorabdle gathering took place in this Cham-
ber, when no less then 40 of the more important 1tuling Princes and Chiefs
assembled together to discuss and advise the Government of India .on ocertain
important matters affecting them#&Elves, their States and their people. These
matters were not such as can appropriately be referred to in detail in this
.Qouncil, but you will be glad to learn that the debates were full of interest,
jgncl;.that the results of the Conference promise to be of real and practical value,
oth to the States and to the Government of India. I trust that it may
be found. possible to hold similar gatherings in future years, and so te develop
among the Buling Princes and Chiefs a still livelier interest in the progress
of their States and a broader conception, if that is possible, of their i1esponsi-
-bilities as colleagues and partners in the business of the Empire.

i “If evidenoe were necessary of the cheerful acoeptance of their responsibili-
.ties by the Buling Princes and Chiefs, I would point to the speeches delivered
.. at the Oonference . and: to the .dévoted and loyal assistance given by Their
> Highnesses towards the )rosecution of the war. The flow of contributions and
“offers " of . services from their States still continues unabated ; and among
“numerous recent offerings I piay.‘mention -spevially a further contribution of
s:ten lakhs from His Highpiess the Maharaja of Mysore, the further gift of
""Ra. 45,000 a month by His Highiiess the Rao of Cutoh towards the mainten-
-ance for a third yedr of an Indian Infantry regiment at the front, the gift of
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Rs. 4,61,200 by the Princes aad people of Kajpulana and Ajmer-Merwara
towards the purchase of air-craft and machine guns, the raising of three addi-
tional companics of the Bikaner Oamel Corps by is Highness the Maharaja
of Bikaner, and the furthor gifts of one lakh by 1is Highness the Gaekwar of
Baroda, one lakh by His Highness the Maharaja of Jhind, Rs. 50,000 by His
Highnesy the Maharaja of Jaipur, and Rs. 60,000 by His Highness the Maha-
raja Holkar of Inclore towards the Imperial Indian Relief }und. To the
list of Imperial Bervice Troops, which have received the honour of being sent
on Active service, must now be added the Imperial Bervice Transport Corps"
from Mysore and a Mountain Battery from Kashmir, whose troops have
already rendered distinguished service in the fleld. 'The FPrime Minister
and Government of Nepal, not content with their previous subventions, have
recently placed at my disposal a further donation of Rs. three lakhs for the pur-
puses of the war, For all these gifts and services I should like to offer once

more the cordial acknowledgments of the Government of India and of
this Oouncil.

“I now pass on to military affairs, and will preface my remarks by well
coming the Commander-in-Chief, who makes his appearance in this Counci-
to-day for the first time.

*You are all familiar with the delails of Bir Oharles Monro’s distinguished
career. He came to us fresh from the battlefields of France and Gallipoli and
commenced his term of office by visiting Mesopotamia, thus asquiring a
personal kuowledge of the conditions of service in that country which has
already proved invaluable. '

. “I am glad to say that he was able to roport that these conditions were
rapidly improving. The difficulties which arose in the earlier phases of the
campaign have been gradually overcome by the increase of our transport -
resources, and great improvements have been effected during the last six «
months in regard to the housing, feeding and equipment of cur soldiers as well
as in the care and evacuation of the sick and wounded. The health of the
troops has improved in a marked degree, and the army in Mesopotamia is now,
we hope, one of the best equipped and organized of the many Expeditionary
Forces serving in the field. g‘ﬁe climate is no doubt a trying one for
part of the year, but no trouble or expense has been spared to mitigate its
effects and to improve the amenities of life. .

“These gratifying results are largely due to the untiring efforts of the
military authorities at Home and in India, who have worked together in the
olosest co-operation, They have been actively assisted Ly the Railway Board
which, besides constructing two lines of railway in that country in little more
than six months, has beeu of the grea.test help in pushing forward the construo-
tion of river-craft, as well as the manufacture of munitions. These services .
have been cordially acknowledged by the Army Council, and I take advantage
of this opportunity to thank the members of various firms and administrations
concerned, as well as the officers of the Railway Department, for the energy
and resourcefulness which they have displayed in bringing about these results. -

We have now at work on the rivers of Mesopotamia a flotilla which vwyjll’
soon be amply sufficient to meet all military requiremen_ts. The convoying _nd
towing of these vessels round India and across the Indian Ocean and Persian
Gulf to Basrah has been carried out with skill and promptitude by the Royal
Indian Marine, and the comparatively small number of vessels lost, despito -
boisterous weather and other difficulties, testifies to the efficiency of -that.:
gervice. - n.

“ We have, with the assistance of the Bombay Government, carriéd out.
various measures for the better control of the Docks at Bombay, and,-have:.
improved the organisation of the embarkation staff both there and at K{i.t:%hi:;L.,‘;

“The nccessity of developing our man-power to the utmost, in ozj:dép‘,f’ti‘i'f‘
counter the great efforts made b{' the Oentral Powers to augment their foroes "
in the field, has led in the United Kingdom to the introduction of compulsory
service. Following the example thus given them, the Governments of the
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Straits Settlements and Ooylon have made scrvice in their Volunteer YForces
compulsory for European British subjects during the war. The timo has' now
arrived [or the adoption of somewhat similar moasures in India, so as to enable
s to release, for service in the fleld, British units which would otherwise be
employed on garrison duty. _

“ Hon’ble Members are no doubt awarethat I have during the last few
days issued an Ordinance to provide for the compulsory registration of all
European Britich subjects in India, and it is probably dun open scoret that this
is only a geliminary step towards compulsory service. It may secem strange
to some Hon'ble Members that I should have thought it right to procood
by Ordinance within a few days of tho assembling of this Council, and I think
that I should explain to you why this was done, and ahould foreshadow to some
extent the legislation which it is proposed shall follow.

““ The necessities of the war have made it imperative that an Indian Defenco
Force should be organised with the greatest urgency, and we ha«l hoped to
have been able to bring oyr whole scheme into being {efore the commenoce-
ment of the new year. The matter has been in train for some months past, but
the details of the organisation have necessitatod long and anxious consideration,
and their final settlement has been delayed almost from day to day. The first
preliminary wwas obviously to get a complete register of all available European
British subjects in India, and this, it is thought, can be effected in about four
weeks. The issue of the Ordinance, therefore, will, it is hoped, have the
ground oleared and the necessary preliminaries effected by the time that the
Bill, which will be introduced in this COouncil, can be carried through and
brought into operation, and very valuable time will thus have been saved.

“ By the Bill to which I have refe:red itis proposed to enact that all
European British subjects in India betweon the ages of 18 and 41 shall be
liable to general military service in India, while those between the ages of 41
and 50 will be compulsorily enrolled for local military servios, and youths
between 16 and 18 for military training. In adopting compulsory measures,

—.we are only following in the steps of the Home Government, and I am
confildent that our action will be whole-heartedly endorsed by the community
direotly concerned. I recognise that there will be hardships aud some disorgan-
isation of business, but this is inseparable from such a measure, and I have no

- doubt that they will be ocheerfully endured in so great a cause. We shall

endeavour to introduce the system with as little immediate inconvenience as

osgible, apd I look confidently to & loyal response throughout India to the
mpire’s call. *

¢ But we have no intention of confining the Defence of India Foroe to
European British subjects. We also propose lo enrol Iudians in their own
units for general military service in India for the "duration of the war. In
their case, considering the numbers available and the possible limitations
upon our powers of training and equipment, we are satisflel that it will be

_sufficient, for the present at all events, to give Indians tle opportuhity of
- enrolling themselves for service as an integral part of this Force. 'The desire
-of Indians to serve their country has been so widely expressed and so°
- ardently acolaimed, that I may feel contident that a great response will be

- made to this call, and that within the six months which we propose to allow
for their enrolment as. many men will offer themselves for service as the
military authorities can deal with. But it must be borne in mind Lhat, though

~ the services of this Force will be confiued to the limits of India, it is intended

‘to be and will be essentially serious military service under strictly military
_-conditions. To them, no less than to the others, the call is their country’s
. and the service they are asked to undertake the service of the -Empire.

;7 .+« His Majesty’s Government, as you know, have decided to convene a
- gpecial War Conference in London in order to consider urgent questions
“affecting the prosecition of the war, the possible conditions on which in
““agreement with our Allies, we could assent to its termination, and the problems
~ which will then immediately arise. As Members are aware, His Majesty’s

Government have invited the Secretary of State for India to, represent India,
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and the Scoretary of State Las appointed, in consultation with tho Government
of India, threc gentlemen to assist him at that Oonference.

“ Oriticism has been made of tho method of reprasentation and the manuner
of eclection of India's special delogates. [ (hink our oritics have
misapprehended the nature of the Oonference and of the representation. The
Conference is of the Mother Oountry, the Dominions and India. Bach
Dominion is represented by its Prime Minister, and has- but one voice in the
Oonference, but the I'rime Ministers are permitted to bring with them such
other Ministers as they may desire, and may invite these Ministers to speak on
behalf of the Dominions on any partioular question. It is obvious thatin the
case of India, so louF a8 the Becretary of Btate is direotly responsiblo to
Parliament for the poliny of the Indian Government, tho Becretary of Btate
must be the head of the Indian delegation, and the policy propounded by India
must e the policy of the Secretary of Btate in Council, but I have the Becretary
of State's assurance that he will be glad to leave his colleagues from India to
speak, whenever possible, on behalf of India,

~%JThe Qonference then being a Conference of Government, it follows that
the responsibility for the cholce of the representatives must rest with the
Government No.Government could divest itself from that responsibility, and
80 in tha case of India, the Becrotary of Btate, in consultation with the Govern-
ment of India, has chosen the three gentlemen whose names you know. The
choice_jn faot goes beyond the promise n;pde by Lord Hardinge in his speech
of 22n'é”80ptember, 1915, to which I would refer Hon'ble Members.

“ 1 am sorry to think that the enormous importanos of the decision taken
by His Majesty’s Government stands in danger of being minimised and dis
counted by hasty and not very well-informed oritioism. As the French proverb
has it—* It is the first step which counts’—and Indias has been admitted
to-day for the first time to a place of honour at the Council table of the
Empire. Tt marks a point in the history of India, which, though it may not
be seen in its true parspective to-day, will, I have no hesitation in saying, be
the béginning of a new Ohapter in India’s history under the Imperial flag.

“QOur three representatives have been chosen. They embark shortly.
They are, I think you will all agree, men who will rise to the height of India’s.
opportunity, and do India credit on the new stage to which she is summoned.

“ May they so bear themselves that from these early heginnings may
spring a full and generous interpretation of India’s future within the Empire |
I have every confidence that by their talents they will establish India's claim
to relain at the Council of Empire the place which was flrst won for her by
the loyalty of her people and the gallantry of her soldier-sons when the Empire
lay under the shadow of the Great War.”

QUESTIONS AND ANSWERS.

f’ The Hon'ble Mr. Kamini Kumar Chanda aske_d f—
1. “ Will the Government place on the table a statement showing :—

(a) the appointments in the higher branches of the railway service with
_ the salmdes attached thereto in the different lines respectively ;
and
* + . (b) such of these appointments as are held by Tndians and the salaries
, drawn by them respectively in cach line?"

‘l‘he Hon'ble Sir Robert Gillan replied :—

mants in thé
h‘m
brénohes

the Rall. |
way Servige,

" % dip " gtatement® (with avnerures) giving the information required by the"

- Hon'ble Member is placed on the table.”
e ! * Pide Appendlx B,
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Tho Hon'ble Mr. Kamini Kumar Chanda nsked :—

Mollday 2. *(a) Isit a fact that the bulk of coaching reooipts of Railways is con-
m.‘g’.um tributed by 8rd class passengers ?
Paseengors. () If so, will the Government consider the question of extending to them

the concessions now granted to 1st and 2nd class passengers during the
Durga-puja, Christmas and other holidays ? "’

The Hon'ble Sir Robert Gillan replicd :—

*“ The great bulk of the coaching raccipts of Indian railways is contributed
by 8rd olass passengers It does not follow that conoessions granted to
lst and 2nd olass passengers should neoeasarily bo allowed in favour of 3rd
class passengers ; due weight, for instance, must be given to tho fact that in
relation to the maxima fixed by Government, ordinary 8rd olass fares are much
lower than faves for the st and 2nd class. The Railway Board have, however,

. recently had under consideration the question of holiday concessions in favour
of 8rd class passengers, but the reluction of passenger train services which
has recantly become necessary has involve! the withdrawal of all holiday
concessions, and the cousidoration of this question has consequently been
postponed.”

The Hon'ble Mr. Kamini Kumar Chanda a kel :—

-arowd. 8. “(a) Will the Government be pleased tostate if therohasup to now been
L.ran " any prosecution of any Railway servant of any Railway admi ‘stration, under
riages..  section 102 of the Indian Railways Act, 1890 (IX of 1890),1 compelling or
causing any passenger to enter a compartment which alr !y contained the
maximum number of passengers exhibited therein or thereon .

(%) Is any publio sarvant eatrusted with the duty of proseouting under
the said section ? o
(0) Is over-crowding in third class railway carriages a notorious faot P

—— (@) If so, will the Government be pleased to consider the desirability of
providing a more deterrent penalty than a fine of rupees tweaty under the
said eection ?

The Hon'ble Sir Robert Gllan replied :—

* The form of the Hon’ble Member's question seems to imply some mis-
conception of the position. To force a passenger into a compartment already
containing the maximum number of passengers would be on the part of a
railway offloial an infraction of rule which would render Lim liablo to depart-
mental punishinent far more severe than a fine of twenty rupees; and it
would be the duty of the Station Master or superior Traffic Officer in charge to
report his action to the proper authorities. No legal provision is required to
cnable railways to enforce observance of their rules. The object of section 103
of the Railways Aot is to givejpassengers aggrieved by the action of a railway
servant & remedy. From inquiries the Railway Board have made, it appears
that two cases of this kind are known to have been brought before tho
Courts. It does not appear that any advantage would be gained by entrustin
a publio servant with the duty of prosecuting under this sevtion, nor does 1
seem nocessary to provide a more deterrent penalty.

With regard to the gencral question of over-crowding, the Railway Board
asked some time ago that a general census should be taken on all railways.
''he result of this census was certainly to show that in a not inconsiderable
number of cases over-orowding had ocourred, and the Railway Board have
brought the matter to the attention of administrations. It inust, lLowever,
clearly be borno in mind that railways have been unable for some time to
obtain rolling stock, and they have consequently beon placed at a great dis-
advantage. I'he real remedy for over-crowding is an increase in rolling stook ;
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this oaunot be hoped for immedialely, but in a forecast which they are makin
of roquirements after the war, the Board are giving the matter their carefu
attention.”

_ The Hon'ble Mr. Kamini Kumar Chanda askod :—
4. “ Will Government be pleased to consider the desirability of extonding gupsrement

ary quess

the riglllnl; of putting supplcmentary questions in this Oouncil to Members other g
than the Member who put the original question ?”

The Hon'ble Mr. G. R. Lowndes replied :—

“The Government of India, after fully considering the matter, aresatisfiel
thatit is not desirablo to extend the right of putting supplementary questions as *
suggested by the Hon'ble Member.” N

The Hon'ble Mr. Kamini Kumar Chanda askod :—

5. “(1) Isit not a fact that thereis no separato Provinoial Judicial Bervice Frapipeisl
in Agsam, and that consequently members of the Provincial Executive Bervice gewiesin
are (except in the permanently settled district of Sylhet) vested with powors Asa=-
not only of Oriminal Courts but of Civil Courts too, officers who have received
10 legal training sometimes doing the work of munsiffs ?
(8) If so, will the Government be ploased to consider whether the time has
not arrived for sanotioning a separate Provincial Judicial Service for the .
Provinoe, or directing that Civil Oourts in Assam ehall be presided over only by
members of the Judioial Bervice

The Hon'ble Sir Rezinald Craddock replied :—

“The information which the Hon’ble Member desires shonld be obtained .
by a question in the local Legislative Council.”

The Hon'ble Mi-. Kamini Kumar Chanda asked :—

6. “(a) Arcany ‘listed’ posts open to members of ithe Provincial Bervice rmrewing
in Assam ? Shted poste
' (5) If the answer to («) is in the negative, will the Government be pleased of the Fro-
to oconsider the expediency of throwing ogen some of these posts to the servies 1n
members of the Provincial Service in Assam » ) :
() In what other Provinces are members of the Provincial Service not
eligible for such appointments P ”

The Hon’ble Sir Reginald Craddock replied :—
“(a) & (b) One listed post is open to members of the Provincial Civil

Bervice in Assam.
(¢) Members of the Provinciai Oivil Service aro eligible for appointment

to listed posts in all the major provinces.”

The Hon'ble Dr. Tej Bahadur Sapru asked :—

7. “(1) Isa Conference to be held shortly i.u Londou regarding the system gegruse.
of recruitment of labour under indenture in India? n?biﬁ of
(2) If so,- is it intended to publish the proceedings of the Conference !dsatare:
and the report of the inquiry of Messrs. Marjoribanks and Marakayar before
any steps are taken to substitute an alternative system for the present system
of recruitment of labour? "
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The Hon’'ble Sir George Barnes replied :—

“ An Inter-departmental Conference betwesn the. Indin Office and the
Colonial Ofice is to be held in London in the middle of May next.
There is no objection to publishing tho repert of Messrs. Marjoribanks
and Marakayar as soon as it is received, and the new conditions ngreod upon
at tho Conferenco will be tolegraphed Ly the 8eoretary of Slate to His Excel-
lency the Viceroy for publication in India as soon as the Conference is ended.
The Government of India have no information asto whether it is intended to
publish the proceedings of Lhe Confcrence as well as the result.”

The Hon’ble Dr. Tej Bahadur Sapru asked : —

of 14ia s to 8. “ Will the Government be pleased to state how many Indians, men and
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women, Rroceeded to Viji, British Guiana, Trinidad und Jamaioa, respectively,
during the years 1914, 1915 and 1916, (a) under contract of indenture, and (3)
as free emigrants ? ”’

The Hon'ble Sir George Barnes roplied :—

*Btatements ® showing, respectively, the number of emigrants indentured

“and free, who proceoded to British Guiana, Trinidad and I'iji during the years

1914 and 1915 are laid on the tablo. Thero was uno emigration to Jamaica
during these two years.

The Government of Indin are not yet in possession of figures for 1916.”

The Hon'ble Dr. Tej Bahadur Sapru asked :—
9, “(a) Have the Government of Indin sent any Despatch to tho Becretary

Dest. of Btate relating to post war reforms?

(%) If 8o, when was it sent and when may its publication be expeoted P’

_ The Hon'ble Sir Regin ald Craddock replied :—

“ The Government of India bave sent a Despatch to the Becretary of State
on the subjeot referred to, but regret that they can give no further information
about it at present.” -

The Hon'’ble Rai- Bahadur Bishan Dutt Shukul asked :—

10. “(a) Did the Government of Tndia addressa circular letter to Local
Governments inviting opinions on the proceodings of the Confercnce on Agri-
oultural Education held at Pusa in February, 1916, and have any replies been
received from Local Governments ?

() If so, will Government be pleased to lay on the table the whole corres-
pondence on the subjeot ? :

The Hon’ble Sir Claude Hill replied :—

“(a) The answer is in the allirmative, and replieshave been received from
the majority of the Local Governments consulted.

() The Qircular of the Government of India, No. 757, dated 25th August,
1916, together with the Proceedings of the Conference on Agricultural Educa-
tioh have already been made public, and I shall be happy to supply the
‘Hon’ble Member with a copy of these papers; but pending the receipt and.
‘consideration of all replies from Local Governments, it is not proposed to
place the later correspondence on the table.”

—

* Not locluded in theso Proceedings.
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The Hon'ble Khan Bahadur Saiyed Allahando Shal

asked :—

11. * Will Government bo pleased o state what cxpenditure bas beon focasmegar®
incurred annually during the last ten years on Mubammadan education in Indin oS cdmasten.

in the shspe of scholarships, grants-in-aid, etc. ?

The Hon’ble Sir C. S8ankaran Nair replied :—

“ The information asked for is not available, and it would give considerable
trouble to'oollect it. Attention is, however, invited to the statislics on this

subject whiok were laid on the tablo on 17th of March, 1816, and which will . . .
possibly supply the Hon'ble Member with the information which heo desjms. Lot

A copy of those statistics will be given to the Hon'ble Member.”

.. The Hon'ble Khan Bahadur Saiyed Allahando Shah
asked : —
12. “(a) Is it a fact that Mussalmans employedin all Government offices ot
in the Bengal Presidency are allowed to atlend Friday prayers in their mosques P43 sttesa
(3) Will Government be_pleased to slate what is the practice prevailing ™
in_Bindh in that respect ?” -

“The Hon'ble Sir Reginald Craddock replied :—

: “The Hon'ble Member's attention is drawn to the answer given toMr. A. K. S
Ghusnavi at the meeting of this Council on 11th March, 1913. In scoordance _ , -:t:"
with the promise then made, the attention of all Local Governments was drawn - iva:

to the desirability of giving facilities io such Muhammadan employés as desiro ~ [:.;. :
it for saying their Juma prayers. A copy of the resolution* 1ssued by the Nl
Bomb vernment on the subject is laid upon the table. The Government S

of India have no reason to suppase that Bindh is excluded from its roope, but
would suggest that any further inquiry in the matter should be addressed to

the Bombay Government.”

) c;nw Hon'ble Khan Bahadur Saiyed Allahando Shah
asked :— _ _ . .
18, (s) Will Government be pleased to state whether the Hn% and Jalane .- *
Barawafat are included in the list of holidays sanctioned by Government Belidays,

(6) If not, will Government be pleased to state why these holidays are
not so inoluded ?

-.+."The Hon’ble 8ir Reginald Craddock replied :—
.~ “The Haj is understood to correspond with the Id-uz-Zuha, or Bake-Id -
This is;a holiday either gazetted under the Negotiable Instruments-Act, or
observed under executive orders, in every province in India. The Barawafat

is; wimilarly, a holiday in every province excepting Burma and Coorg."

The Hon'ble Rao Bahadur B. N. Sarma asked :—
.+, 14: “ Will the Goverament bo pleased to state the value of silver pur- Siiver pur.

ohéséd,by_. the Government during the year 1916-17 for coinage purposes, and ias Wies,
the price paid per tola ?”

. The Hon'ble Sir William Meyer replied :— o

y _;,._,‘Thé,Government of fudia will be glad to give exact information iﬁ-
due course, as was done in the reply given to a similar question askel by the

Not included io these Proceedinys.
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1fon’ble Sir Ibrahim Rahimtoola on tho 16th February, 1816, It is not,
however, expedient to enter into details of silver purchiases while such purchases
are actually proceedirg, or have recently taken placc and may bo resumed.
I would ask the Hon'ble Meinber, thorefore, to await tho general statement
-on this subjeot which I propose to make on the 1st March in introducing the
Financial Statewent.”

kedThe Hon'ble Khan Bahadur Mian Muhammad Shafi
as —

Amendment 15. “ Do the Government propose to introduce a Bill to amend the Land
shimkand Aoquisition Act, 1894, soas to allow appeals to the Privy Oounocil in land
Aoty _ acquisition oases above the value of Rs. 10,0007

The Hon'ble Sir Claude Hill replied :—
* The answer is in the negativo.”

y (;I‘he Hon’ble Khan Bahadur Mian Muhammad Shafl
asked .— ’

Legialation 16. “ With reference to the Home Secretary’s leiter No. 1032-1083
Beueer (Home Demrtwont) gated tho Gth July, 1014, addressed to all Looal Governments,

w
Oirti Genrta —— Juichal . A
eroftne 1uviting opinions regarding legislation to prevent the use of Oivil Courts as an
ney for the realization of the usurious demands of money-lenders, will the

asuioas
,%:“,-:,';;" ‘ &'ernment be pleased tostate :—
" (a) if replies thereto have been received from all Looal Governments,
(b) whether the replies received favour such legislation, and

(c) if so, whether Government propose to introduce a Bill in this cun-
nection at an early date ¢

The Hon’ble Sir Reginald Craddock replied :—

“(a) & (b) The Answer is in the affirmative.

(¢) The question is still under consideration, but no final decision has as
yot been arrived at, and there is therefore no prospect of legislation being taken
up this Session.” '

The Hon’ble Babu Bhupendra Nath Basu asked :—

17. *(a) Do the Indian Industrial Qommission intend to submit a prelimi-
L oaatin, Dary report to Government as to the measures which, in their opinion, should
be immediately adopted for the industrial advancement of the country ?

() If not, will Government be pleased to consider the advisability of
recormmending to the Uommission that thoy submit such a preliminary report
as early as possible "

The Hdn’ble Sir George Barnes repiiod :—

“ As the Hon’ble Member is aware, the Government of India have found it
necessary to utilise the services of 8ir Thomas Holland, the Chairman of the
Commission, for urgent matters connected with supplies for the war, and in
these cirounstances the Commission have suggested to tEo Government, and the
Government have adopted their suggestion, that .they should go into. recess
somewhat earlier than hal been intended. Tho present intention is that the
sittings of the Commission should be resumed at the beginning of the next

' cold weather. ‘
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The work on which 8ir Thomas Holland will be engaged will Le the pro-
vision in India of as many as possible of the supplics which are at present
imported in 4 manufactured state from England. This work will result in the
immediate encouragement of industries in India, and tho greater utilisation of
indigenous resources. It will of course be much facilitated by the evidence
already oolleoted by the Commission and the facts yolating to the existing
Indian Industries obtained by 8ir Thomas Holland during his monsoon tour. °

With regard to the last part of the Hon’blo Mcmber's question, the
Government do not at present know whether there are any points on which
the Commission could at once usofully report bofore they have heard
all tho evidence, but the Commission are fully aware that it is the earnest wish
of the Government that the report should be presented at as early a date as
possible, and it is a matter for their discretion to decide whother an interim
report is feasible in the present circumstances.’

DESTRUCTION OF RECORDS BILL.

The Hon'ble Sir Reginald Craddock :—*“ My Lord, 1 move for
leave to introduce a Bill to consolidate and amond the law providing for the
destruction or other disposal of certain documents in the possession or custody of
Oourts and Revenue and other public officers. I doenot ‘propose to take
ug the time of the Council by making any remarks on this Bill which is
of a purely formal character; the Statement of Objects and Reasons explains
thie, and the only clause I would refer to is clause 5, which will make it clear
that nothing in this Aot shall be deemed to authorite the destruction of
any dooument which, under the provisions of any law for the time being in
force, is to be kept and maintained.’’

‘-

The motion was put and agreed to.

The Hon'’ble Sir'Re% nald Craddock :—“ My Lord, I introduce
the Bill, and move that the Bill, together with the Statement of Obf'ecta aud
Reasons relating thereto, be published in the Gazette of India in English. ”

The motion was put and agreed to.

N

INLAND STEAM-VESSELS BILL.

- The Hon’ble Mr. G. R. Lowndes :—' My Lord, I beg to move
that the Bill to consolidate the enactments relating to Inland Steam-vessels
be taken into coneideration. The Council are aware that this Bill has
been before the public for some  time past. It has been circulated to all .
Looal Governments and no critioisms upon it have been réceived, and we have
had no notice of any amendment in this Council. The Bill is, as the Council
are aware, a purely consolidating measure, and I therefore move that it be

taken into consideration,”

The motion was put and agreed to.

'The Hom'ble Mr. G. R. Lowndes :— My Lord, I beg to move
that the Bill be passed.”

The motion was put and agreed to.
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"RULES FOR THE CONDUCT GF LEGISLATIVE
BUSINESS.

The Hon'ble Mr. G. R. Lowndes:—"“ My Lord, I desire
tolay before the Council, with Your Excellency's permission, ocertain
amaondments .which it is proposed to make in the Rules for the
Oonduct of Legislatives Business A copy of the proposed amendwents
bas already becn ciroulated to all Members of Council, and I therefore take
it that they are aware of the torms of the proposed amendments. Objects and
Reasons havo heen attached to the amendments, and I take it that the genoral
purpose of the amendments is also before the Council. Itis, however, desirable
that I should refer in detail to tho larger amendments. The first amendment
of importance refers to notice preliminary to a motion fo leave to introduce a
Bill, and I say frankly that this amendment will affect private Members'
Bills possibly more than Government Bills, though the rule will apfply in
identical terms to both. Under the existing rule 16 of the rules for the
Condvuot of Legislative Business, the only condition precedent to moving for
leave to introduce a Bill is that threo days’ previous notice of the title and
object of the Bill shall have been given to the Becretary to the Council. Now,
under soction 67 (2) of the Government of India Aot, 1915, a certain limita-
tion is laid upon the introduction of Bills by Additional Mewmbers into the
Oouncil. Itis laid down by the Statute that it shall not be lawful, without the
‘previous sanciion of the Governor ( eneral, to introduce at any meeting of
Qouncil any measure affecting certain specified subjects, Now, it will be
obvious to Hon'blo Members that some time, I do not say for the moment how
muoh, must elapse hefore the question can be determined, in the first place,
whether an Additioral Member’s Bill requires sanction under that section, and
in the second place, whether such sanotion can be given ; and, I think, it will be
equally obvious that such oonsideration cannot be very hurried. As a.matter of
fact, in most cases, it would be necessary, if sanction was required, to consult the
Secretary of State. I think itis abvious, therefore, that the three days’ noticein .
the fi:st place whichb at prceent is presoribed is wholly inadequate, In the second
place, T think that Hon’ble Members will see that if.is impossible to consider
whether sanction is required to a Bill unless you have the.Bill before you. Under
the rule as it stands, if an Additional Member wishes to introduce aBill, he has not

+ to furnish the Secretary with a copy of the Bill at all, but only with a state-
ment of the title and objest of the Bill, and it is obvious that no man, whatever
his powers may be, can consider whether a Bill infringes certain specified parti-
culars under the Government of India Act unless the %ill is before him. There-
fore, the two branches of the amendment which.I propose to Council in this
connection are, first, that a copy of the Bill should be furnished with a State--
ment of Objects and Reasons, and, secondly, that a longer time should beallowed
for consideration of the question I have referred to. That in the first place; but
thero is possibly an equally important consideration apart from the question of
sanotion, for it seems to be obviously desirable that the Government should
have time to formulate their own position with regard to a Bill which it is

. proposed to introduce, and here-again it is perfectly olear, I venture to think,
that three days is a wholly inadequate time to allow Government to consider
the question, more particularly as Hon’ble Members may be aware that in all
important cases, it will be necessary to communicate with the Secretary of State.
‘We think, therefore, that it is eminently desirable that, in the case of all Bills,
the Government should bhave sufficient time to come to some conoclusion as to
the attitude which they proposs to adopt towards a Bill.

“I think thatHon'ble Members will recognise that, if such timeis not to be
afforded in all cases, there are only two possible alternatives; supposing that
leave is asked to the introduction of a Bill which the Government oggndia have
.- had no notice of, or practioally nio notice of, as three days is' practically no
" notice, the only two alternatives are either to move the adjournment of™
the debate at once, or to ask the Conuncil to reject the motion. Both
~ of these alternatives seem to me, in the interests of the Council generally,
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to be most undesirable, and it is therofore really, in the inturests of tho
Conncil as a whole, that wo are asking that this rule should be amend-
od. Now assuming that three days, as I think all my Hon'ble collca-
gues will agree, aro wholly inadequate for the oonsideraticn of such questions,
the point arises as to what is a reasonable time. 'We have comc to the conolu-
sion and sugfcst to you that a reasonablo timo ia all cases hut very exceptional
ones, which I will deal with prosently, is two months. It is quite pussible
that in exceptional cases wherc no sanction is required and the Bill is of &
simple nature, it can be dealt with in less than two months; there will De,
on the other hand, many cases in which two montls will be wholly inadequato
to deal with a subject of great complexity and great importance. Wo suggest,
however, that two months is a reasonable time to fix in all such oases. I think it
is to be borne in mind in this connection that two months is also the period
prescribed by the Standing Orders of Government for all Provincial Govern-
rnents' Bills. If a Bill isintroduced by a Provinoial Government in a local
Qouncil uuder the Standing Orders, they give us two months’ notice before
proceeding with it. It has becn found to work without inconvenience in the
past ; indeed the time is frequently, as you may imagine in important and
complex cases, too short to deal at .length with a Bill; it is never, or very
seldom, too long. The next poiut in connection with this period of two
months that the Council will like to know is that a similar provision has been
made in the rules of all local legislatures, except tho local legislature of Madras,
who are propnsing now to make the same alteration that I am proposing here.
In all the Provincial Councils, with this exception, two months has been accepted
as a reasonable period of notice, and I believe, has been accepted without any
objection.

¢ For these reasons, which I may summarise :—

(1) that it is a reasonable period,"

(2) that it isa period whioh has-worked well for many years as regards
tho relations between the. Government of India and Looal
Governments, and

(8) because it is a period which has been accepted by all Local
Governments I think I may say, withoul demur,

it is for these reasons, that I suggest that two months is a reasonable period to
take. I willnow pass on to the only other amendment.of importarce. * * * *

The Hon'ble Mr. Bhupendra Nath Basa :(—“May I ask what
is the time allowed to Members of Parliament to bring-in private Bils P

The Hon'ble Mr. G. R. Lowndes :—* In terms of one of our
rules, I think I may say that I should be glad to have notice of this question.
If I had any personal experience of Parliament, I might be in'a position to

ive the information, but I have no doubt it can be ascertained and I will give
it to the Hon'ble Member if I can. In this connection it may he as well to
remind Hon’ble Members that I am not asking that the Counoil should take up
the question now and pass the amendments. What we are proposing, and I
think this will not be unacceptable to all Members, is that the details skould
be discussed in Committee, and my Hon’ble friend will be on the Committeo.
I was just going to refer to the only other question of importance under
these amendments, the provision which we propose to insert that a copy of
every Government Bill shall in ordinary oircumstances be furnished to Hon'ble
Members 2b hours before the motion for leave to introduce is made. It is
understood that many Members have felt it an inconvenience to have to discuss
a Bill of which they have had no definite notice, and we are only too glad to
afford facilities for consideration and discussion of any matters we bring
forward. It will be understood, ot course, that there are some Bills whioh it
will be out of the question to give notice of beforehand. It is our recognised
practice, and the recognised practice of every legislature, that fiscal and financial
Bills cannot be disclosed until the moment that they are to be put_before the
Council. They will no doubt ordinarily be exoceptions. The provision which
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will cover the fiscal and finanoial cases to which I have just referred, will cover
equally all measures where a Bill by a private Member or by Government is
O(f.l an urgent nature, in connection with which it is impossible or undesirable
to have Lo give the ordinary two months’ rotice. Hon’ble Members will
observe that ths rule prescribes definitely that the President shall have power
to dircot in effect Lhat less notice shall be sufficient, and I think Hon’ble Momnbors
may be oonfident that that power will be exercised as sympathetically by cur
Prosident in respoct of private Members’ Bills as it will be in respect of
Government Bills. Ishould like to add with regard to the question of in-
troducing Bills, that I have gone very carefully through all the Bills that Lave
been introduced into this Council during the last six or seven years, and I can-
not find among them one which would have suffered or would bave been
prejudiced if two months’ notice had been given of them. In fact I may say
that in every case practically two months’ notice was given of them. We are
only too glad in the Department over which I preside to ussist and lml% Mem-
bers with respect to any Bills they may wish to introduce. It has been the
practice, ad I hope it wilf’continue, for Hon'ble Members who have Bills on
the stocks to consult us freely, and we hope to be able toafford them all possible
assistance with regard to their Bills I may cay that in almost every oase
we have boen cousulted on Bills quite two months beforehand. Theiefore,
we think that, under the oircumstances, there will really be no disadvantage in
thus dealing with the Biils they wish to introduce. T

“My Lord, I now move that the amendments which are referred to in
the Agenda paper in the Rules for the Oonduct of the Legislative Business
of the Oouncil of the Qovernor General be referred to a Bolect Committee,
consisting of the Hon'’ble Bir Reginald Oraddock, the Hon’ble Mr.
O. H. Kestoven, the Hon'ble Sir Ibrabim Rahimtoola, the Hon’ble Mr.
Dadabhoy, the Hon'ble Mr. A. P. Muddiman, the ‘Hon'ble Khan Zulfikar
Ali Khan, the Hon'ble Mr. Bhupendra Nath Basu, the Hon’ble Mr. L.
_Davidson, and myself."”

The Hon’'ble Mr. Bhupendra Nath Basu :—“My Lord, I
fully sympathise with the objeot which my learned and- Hon'ble friend
has in view in introducing this Resolution. Wo ourselves have felt that it
would be unfair to the Department over which my Hon’ble friend presides.
and unfair to the Government if we spring ‘upon it a Bill on three days’
notice. In the first place, such oocasions are very rare so far as private
Members are concerned. In the second place, all private Bills, as Your
Lordship must be aware, require some amount of private consultation amongst
Members, and therefore we lose nothing in having that rule changed. But
there is another aspect "of the question, and that, My Lord, is this. Our
life in this Council is for a very limited period, and sometimes the publication
of a Bill—the mere bripging it up in the Supreme Council—and its
publication helps to form public opinion either for or against it, and thus
in a great measure tends to a. solution' of the question as to whether

- that Bill should be further pressed or not. If, My Lord, a Bill which takes
" some time to frame, is lost “or is kept confined in the Department over -which
. my Hon'ble friend presides, and then is brought forward and published
for general information, then opinions from local bodies and Local Govern-
menis are elicited, then all this is arranged and again placed before the
Oouncil for their disoussion, on some ocoasions a great deal of precious
time may be lost. That is an aspeol. which I hope my Hon’ble friend. will
- bearin mind. He says that even now with the almost summary power that
we private Members enjoy of bringing in a Bill, the Uouncil has the power of
-either adjourning the discussion. or rejecting the Bill altogether. ell, My
_Lord, as I have eaid,. .the adjournment of the 'discussion does serve some
“xiseful purposé in fiakiig thé principles and the objects of the ‘Bill known
“throughout the country. O odurse, as regards the rejection, we have nothing
to say ; we stand the chance, we must face the risk. Then as regards the
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sanotion of the Government under seotion 67, clause (2) of the Government
of India Act, my friend knows that it is only a special class or classes of Bills
which require that sanction. I believe my friend referred in the course of his
speech to the fact that the Government of India has got to take the opinion
of the Becretary of State on such Bills, aud that alono takes a long time. I
do not for a moment wish to suggest that the Government of India should not,
in mwatters of great im‘gortanoe, consult the Seoretary of State, but, My Lord,
we have folt that the Government of India has allowed itself to be too much
under the leadir,s strings of the Sccretary of BState, and we have always
entertained the hope that sooner or later the Government of India will rid
itsolf free of ununecessary control in its internal affairs by the Secretary of
Btate. Taking the faot that we have only got to get the sanction of the
Qovernor General of India jn Council, that ought not to take such a long
time as two months to deal with internal questions,

“ My friend said that in many cases the President of the Council has
the power to relax the rule and to allow the Bill to be introduced at once.
1 have not much hope, speaking from my own experience, that to Bills in-
troduoed by private Members, either in this Oounoil or in the local Counoils, that
indulgence is likely to be very freely granted, and that for a very obvious
reason, namely, the Government has got to make itself acquainted with the
bearing of thesos Bills upon questions which they profess to deal with. I
make no complaint at all, but I say it would be absurd to expect the Govern-
ment to irant its sanotion at once to a mcasure, the full bearing of whioch it
may not have ovnsidered.

* Passing from this aspect of the question, and suggesting to my friend
that a lesser period than two months would probably meet the requirements of
the case, I go.on to another subject, My Lord, namely, the presentation of
Government Bills whioh in many oases have been placed in our hands just
as we were entering this Council Ohamber or sometimes afterwards. If
gl:oea us in a very difficult position in dealing with thede Bills. My friend,
‘bearing in mind a complaint which was made to Your Lordship at the last
Session of the Oouncil at S8imla, has beon good enough to relax that practice
and he gives 24 hours’ time Well, My Lord, I am not able to speak of
Members of Government, but we who come from a distance to this Imperial

. City generally the day before the Council meets do not find its amenities very
helpful in making our arrangements within 24 hours, and naturally it takes
us mush longer time to be able to find suitable opportunities for studying
the papers that are sent to us. Sometimes, My Lord, they do not reach us

- till very late at night, aud therefore I would suggest that, in ocases of Gov-
ernmoent Bills whore theve is no particular urgency, at least three days' time
may be given to Members to study them. They may or may not take advant-
age of that time. As regards exceptional Bills or Bills of an exceptional char-
acter dea.‘lin% with finances and questions of money, I have nothing to'say. But
I am very glad, My Loxd, to support my friend in amending this rule so that

reasonable facilities may be given alike to Government and to the Members
of Your Lordship’s Oouncil for examining the provisions of the Bill proposed
to be introduced.”

The Hon’'ble Mr. Mahomed Ali Jinnah :—“ My Lord, it has
already been pointed out that we do not get the copies of Bills before 24 hours,
and my fposit;\on is this, that last night whea I arrived here, I hapgened to get
a copy of this proposed amendment, and therefore I have not been able to
study it as well as I should have liked to. The proposed changes are two.
My, Lowndes suggested that a private Member should not be allowed to
introduce’s, Bill without two months’ previous notice, save and except with the
permission of the Governor General. %ow Mr. Lowndes himself has admitted
that during the last six or seven years that .this Council has been working,
practically no private Bill has been introduced without Government getting
roughly two months’ or more than two months’ notice - What is, therefore, the
reason of this change ? do not know, and the Mon'ble Member has not
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oxplainod to us what is his rcason for the proposed change, but what I want
to point out is this. Wo have, My Lord, only two Sessions—onc is in the cold
weather at Delhi and tho other is In September at Simla. A private Member
when he comes to Delhi, may have thought of introducing a private Bill. He
arrives in Delhi, and when he comes to Delbi it is only then that he has the
opportunity of meeting his colleagues from different paits of India, and
naturally 'I take it that no private Member would venture to introduce a
Bill without consulting some of his colleagues at least.

¢ When he arrives in Delhi he consults’his colloagues anl he makes up his
mind to introduce that Bill, and, if two months are required for -that pur)ose,
he cannot possibly introduce the Bill during the Delhi Bession and that time
has gono, and therefore tbe Bill must be introduced at tho next Session in
Simla. I ask the Hon’'ble Member to bear this.fact in mind that that will
ut private Members in a very, very difficult position, because tley will certainly
oso one Session if you require two months’ notice. I, therefore, respectfully
peint out to the Hon'ble Member in charge that two mdnths is too long a
period to fix. Of course I grant all his difficulties, and I think that he is
entitled to say, as head of the Legislative Department, ‘I must know what
your Bill is before that Bill is introduced so as to enable the Government to
make up their mind as to what position {hey should take up.’ But surely, My
"Lord, for tbat purpose ordinarily you do not require more than a few weeks,
orhaps a week or a fortnight On the other hand, My Lord, what is the
Hon'ble Member's proposal with regard to the Government. Bill in relation to
the private Momber's? He expects us to be quite ready to deal with the
Government Bill within 24 hours. Well, surely the Hon'ble Member with
his great forensioc abilities and the staff that he has behind him, if we, the non-
official Members, are expected to be ready within 24 hours .to deal with a
Government measure, does not require more than 34 hours himself | 1 at once
g&nt that fair and reasonable opportunities should be éiven to both sides, to
overnment as well as non-official Members. Therefore, I would urge that the
period which he oalls a reasonable period in favour of the Government is un-
reasonable, and the period which he calls a reasonable period in favour of non-
official Members is also unreasonable, and these aro the suggestions which I

bring to his notice, and I have no doubt that in Select Committee they will be
threshed out.” -

The Hon'ble Rz:0 Bahadur B. N. S8arma :—" The only observa-

tions I wish to make, My Lord, are that in Madras the, Government have been

. able to find opportunities for giving Members of Council ample notice with

regard to their Bills, and have felt no difficulty whatsoever there. I know the

Government of India have got very onerous duties to ‘perform, and therefore

ocannot find the same time as the Government of Madras have been able to find,

and besides that, urgent legislation may have to be introduced here, but still,
My Lord, I feel that one day’s notioce is far too short.

% The other observation I wish to make is with regard to the two months.
‘notice. In Madras, we have been getting on fairly well with six days' notice’
There have been ocoasions when it has been found necessary to deal with
urgent matters in recent times, and six days’ notice was found amply sufficient
to enable the Government to meet any oritioism. I refer to the recont agita-
‘tion in Madras with regard to medical registration. Public opinion ran very
~ “high, and Members of Council found it absolutely necessary to ask for leave
* to introduce a Bill to allay public opinion and in order to elicit the Govern-
ment view in the matter and leavo was asked to introduce a Bill and Govern-
. ment allowed the motion and all that could be done within six days. Such
~» ocoasions may arise, My Lord, in this Council also, and I think if a hard-and-
.- fast rule exists that two months’ notice has to be given, it would be difficult
. for-private Members.to bring to the notice of Government by means of private
' Bills public opinion on important questions.
#7  «Then I support the Hon'ble Mr. Jinnah in his request that the time
 may be so arranged that a Bill may be introduced during a Session of this
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Oounocil. Wo mest for a month in September. If we give notice of a Bill at

an early stnge, the Government ought to find it easy to enable us to make the

motion before the Session closes, and, similarly, in tho cold weather Session.

I hope these remarks will be horne in mind when the Select OCommittee sifs

t(a)nd disousses the measurc, and a proper Bill will be brought before the
ounoil.”

. The Hon'ble Mr. G. R. Lowndes :--“ My hon'ble friend Mr.
Jinnah made an exocellent point which be might have pointed still further
with the old proverb of ‘what is sauce for the goose is sauce for the gander.’
I only dispute that it isa caso of goose and gander at all. If my hon'ble
friend Mr. Jinnah says that, before ho considers whether he will vote against
a motion for leave to introduce & Government Bill, he would desire to consult
the Bcoretary of State, it may be quite reasonable for him to say that 24 hours
is too little for him to do so. The Hon'’ble Mr. Basu suggested that it was
very desirable that we should nof consult the Secretary of State. This may.
be an excellent propositicn, but unfortunately the Secretary of Btato is a
statutory authority who has power to interfore in all our mmeasures. The
millenium will no doubt come when the Becretary of State’s ocontrol over
our internal afTairs will be relaxed. It mayocomo by dcgrees, it may come
soom, it may come late, but all I would say is that at the moment we are bound
to consult the Secretary of State. The Hon’ble Mr. Jinnah on his part is not
bound to consvlt the Secretary of State. If I alone had to make up my mind
whether I would vote as a Member of the Government for a motion for
leave to introduce a private Member’s Bill, I should not ask 24 hours to
consider it. I should have no hesitation in saying that if I could not make
up my mind on a subjeot of that sort in 24 hours, then I was not fit
to sit on the Council. But it makes all the difference in the world
if you bave got to comsult your own Government, oonsult your Looal
Governments, consult your Departmenis and” consult the Secretary of
State, and for that I ,grankly admit that the three days we havo got
now is hopelessly inadequate. It will, of ocourse, be considered in
Committee whether two. months is the right period, or whether it is not.
That is a question of detail. And it will be for the Committee -to
discuss whether 24 hours is sufficient for us to bind ourselves to for giving
Members advance copies of our Bills. That is sgain a question of detail which,
I imagine, will be discussed and considered in Committee, and therefore I do
not propose to answer my hon’ble friends on these points at any length. But I
would like to say this in answer to the arguments that have been used hero,
that if it is only when cne of my hn’ble oolleagues comes up to Delhi, or comes
up to Simlu, that his brain is sufficiently stimulated with the desire to consult
his fellow members of Council as to whether he should introduce a Bill or not,
with all deference to my hon'ble friends, I would suggest that that is a
somewhat hurried method of undertaking legislation. My hon’ble friend Mr.

”»

Jinnah . . o

The Hon'ble Mr. Mahomed Ali Jinnah:—“If I may
interrupt the Hon'ble Mr. Lowndes. I never suggested that the idea takes
birth when a man comes up either to Delhi or Simla. What I said was that
a Member may have got a particular Bill ready and may have made up
bis mind to introduce it, but Tle does not finally take that step unless he
consults his colleagues, and that opportunity he gets generally either at Delhi

or Simla”.

The Hon'ble Mr. G. R. Lowndes :—“My Lord, I may have
misunderstood my hon’ble friend, thinking that lLe was dealing with the
period of birth of his Bill. He may be really dealing with the period when his
Bill emerges from long clothes and can be passed about to other members

of the family”.
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The Hon'ble Mr. Mahomed Ali Jinnah s-—=* Quite s0.”

. The Hon’ble Mr. G. R. Lowndes:— Here, again, I would
sugsest that it is a littlo hurriod to be ready only to discussa Bill with
othor people and introduce it in the same Session. If my hon’ble friend
knew what very long and anxious consideration takes place amongst us, at
all events, before even the simplest Bill js introduced, Lhe would hesitate before
he formulated the proposition that one Session was sufficient for the dandling
of the baby and for its introduotion to the public. My Lord, thereis an
oxocellent “proverb amongst us which applies primarily to another state of
affairs, * marry in haste, repent at leisure.’ I venture to (hink that the spirit
of the adago 1s equally applicable to the holy state of legislation.” '

The motion was put}, and agreed. ta.

PATNA UNIVERSITY BILL.

The Hon’ble Sir C. Sankaran Nair:—“My Lorl, I move that
the Bill to establish and incorporate'a University at Patna be referred to a
Select :Committee.

‘“ We have received from various persons and associations opinions which
are entitled to great weight. Objeotions have been taken to the various
provisions of the Bill from various standpoints. It has again been pointed out
to us that woe ought Lo bave incorporated the Patna College, and made

. Patna a centre of real University organisation, unhampered by the olaims
of all those which are now oalled external colleges in the Bill, leaving them
under the Oaloutta Universtiy till they learn the great advantages of the

- sound University .training given at Patna. Our attempt to combine a
residenlial University with the afliliation of colleges situated away from 'the
centre is - attacked as attended with difficulties almost insuperable. Thege

- critios have accordingly advised us to de thescheme as very injudicious. In
-my speech asking for leave to introduce the Bill, I have already indicated the
reasons which have compelled the Government of India to support the present
scheme. - It has been recommended by the Patna University Committee ;
the Local Government have recominended it; and though the Government of
India would have liked very much to constitute only a unitary and residential
University, oircumstances have compelled them to combine with it the affilia-
tion of coﬁegea and to make it therefore partly residential and unitary and
. partly federal. .

. *‘Btrong objection has been taken to the powers vested in the Ohancellor,
-under which, it is said;, he will pass final orders on any question conneoted with
the administration of the University. Objection is also taken to the provisions
of the Bill investing the Vice-Chancellor with extensive powers over the col-
leges, which, it is said, ﬁreatly weaken the authority of the Leads of colleges
--.and of the Syndicate and the Benate. There is also a complaint that the con-
.- trol of the Gtovernment colleges und of the Government officers serving in:
“those colleges will pass to the Vice-Ohancellor. It bas also been urged that the
Vice-Chaucellor must not be a whole-time officer. Strong objection is also
- taken to those clanses of the: Bill, which, it is said, reduce the Senate to a nonen-
“tity. = The constitution of the Syndicate is attacked as making it only an offi-

" 'oial body, and it is said that it- will he subject to the control of the Senate. On’
:the whoL, it is urged against the Bill that the University as now constituted’
»'would only be a Department of Government. The representatives of aided
:“colleges also- ask for better representation on the Senate. and the Syndioate.
4Objection is raised to. the..cownposition of the Senato and also to the provision
“restrioting. the -foundation’ of mnéw  .colleges to.the localitics mentioned in the’
“Bill. These criticisms ariss out of the very nature of the compromise accepted
- by the Government. 1f we were.going to create a University solely of the
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residential and unitary type, there would be justification for conferring ex-
tensive powers on the Chancellor and the Vice-Chancellor, who would be able
to exercise benefioial supervision nud cantrol, but it might well be that such

owers are net necded in the case of a federsl University with collegea at great

istances from one another, not capable of such supervision and control by &
Vioe-Chancellor. Those who, therefore, wish the University to be mainly
residential and unitary insist upon extensive powors being conferred upon tho
Chancellor and Vice-Ohancellor; upon concentrating all powers in a body like
the Byndicate, and they object to increasing the powers of the representatives
of the external colleges on the Senate and the Syndicate. Those, on the other
hand, who recognise the necessity of a federal University in Bihar are in
favour of more popular control, better representation of the aided colleges on
the Senate and tle Byndicate, and a cumailing to sorae extent of the powers of
the Vice-Chancellor and of the Chancellor. Bome critics with their minds
apparently fixed on the criterion of University toaching as it is usually under-
ntood in England, i.e, to pursue knowledge for its own sake only and to call
forth a persou’s individuality and to stimulate him to mental effort, to implant
in his mind a standard of thoroughness, a desire to ascertain truth, would place
education entirely in the hands of educationists, and would not recommend any
substantial representation of any others on the Senate or the Syndicate. They
object to any Government supervision or control either over the nomination “of
members or in any other forin. Those, on tbo other hand, who look to the
University to impart mainly, if not solely, the knowledge required from a
purely utilitarian point of view and necessary for success in the professions
which the students intend to follow, claim a larger popular representation on
the Senate and the Syndicate. If there were other institutions to give them
that’ training which they demand, probably there would not have been the
same demand for popular representation. Another class, including those who
regard a University only as a selective agency for Government service, or who
look to Government to gnanoe University education, justify official guidance
and ocontrol and would.- deprecate any popular representation. All these
conflicting views have been placed before us. These opinions are entitled to
careful oonsideration. The Qovernment must insist, however, upon the
efficiency of the organization for the purpose for which it is to be oreated.
They recognise at the same time that it is very desirable, if not esseutial, that
the Universities should receive pcpular support. With this view, the Local
‘Government have suggested considerable modifications. The Government
are prepared to make any reasonable changes which will not impair the
efficiency of the proposed University. I refer to these questions now, because
Hon’ble Members need not be under the impression that the Govern-
ment propose tooppore alterations in the Bill. It is my intention, with
reference to most of the questions that I have referred to, to propose
certain modifications which I trust will, without making the University less
efficient, go far to meect the objections which have beeu raised. There oan,
therefore, I believe, be no reasonable opposition -to the reference to Select
Oommittee. All the Members coming from the province of Bihar and
Orissa will be Membcrs of such Oommitteo, if they are willing to serve on
it, and they will have ample opportunity there to urge their views which
will receive full consideration. ith these observations, My Lord, I beg
to move that the Bill be referred to a Select Committee, consisting of the
Hon’ble Mr. G. R. Lowndes, the Hon'ble Mr. H. S8harp, the Hon'ble Bir
Edward Maclagan, the Hon’ble Raja Rajendra Narayan Bhanja Deo of Kanika,
the Hon’ble My. Sastri, the Hon'%)le ﬂdr. Bhupendranath Basu, the Hon’ble
Mr Mazharul Haque, the Hon'ble Rai Bahadur Krishna B8ahay, the
Hon’ble Mr. J. G. Jennings, the Hon’ble Mr. E. H O Walsh, and
myself with instructions to report on or before the 28th of February,

1917.”

The Hon'ble Mr. M. B. Dadabhoy :—* My Lord, in view of the
important statement just made by the Hon'ble Member for ﬁducation, Ido
not propose to oppose the motion for reference to a Select Committee. The
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Oouncil has heard with a sense of great relief tho frank and clear assurance of
the Hon'ble Membor that Government will not oppose any necessary changes
- that are considered desirable. 'Under these circumstances, it is imperativo that
the Counoil should be placed in possession of the non-official view on the
subjeot, and that is iy excuse for addressing the Oounoil at this stage.

“My Lord, the Bill should be viewed from two standpoints—(1) how it
affeots the provinoe for which it is meant, and (2) how it affeots the larger
interests oF the whole country, and on both these questions, tho weight of
educated and enlightened non-official opinion is adverse. The Bibar view will
undoubtcdly be placed before the Oouncil by her representatives, but this much
is certain that the Bill has not been approved by the publio -there. Protest
‘meetings have been held at various important centres, and the prevalont
opinion is, that rather than have sucfi a University the people would not have
any. Unless the whole scheme is thoroughly recast, and the Bill is altered in
importunt particulars, it will not be acceptable to the general public.

¢ The Bill marks a departure in several important respects. ‘Tho Obancellor,

for one thing, isgiven larger powers, nay more extensive powers of control,
interference, initiation and veto than under the existing Universities Aot.
Besides, the chief controlling authority, the Syndicate, will be practically an
official body under the sway of the Ohancellor. Out of sixteen members, three
ex-officio members—the Vice-Ohancellor, the Director of Public Instruction,
and the Principal of the Patna Oollege— will be officials ; four nominated by
the Ohancellor will be either officials or obliging non-officials, and at least five
elected by the Senate from among the University staff, or the teaching staff
of the oolfeges of the University, will also be officials. Three-fourths of the
members will thus be officials or.-safe non-officials, bound to carry out the
wishes of the Ohancellor. Even if the non-official nominees of the Chancellor
be thoroughly indopendent and the remaining four members be non-officials of
“the right sort, the cfficial members of the Syndicate will be to the non-official
members as ten to six,—a striking official majority in all conscience. Affilia-
tion or dis-affiliation of an institution is entirely dependent upon the Locsl
Government, which means the Lieutenant-Governor, who is the Ohancellor,
in Qounocil. The Ohancellor has also the power of causing. an inquiry to -be
‘made swomotu into any question connected with the administration of the
University, and to pass any orders he pleases upon the result of such inquiry,
such, orders being binding upon every authority and every officer of the Un{-
versity. In view of these extraordinary, wide and comprehensive powers, the
public might justly characterise the University as nothin§ better than a depart-
ment of Government. The Ohanocellor is all-powerful. Kither directly, or
indireotly through the Vice-Chancellor or the Syndicate,” he controls
the whole machinery and every part of it. Even the confermeunt of honorary
degrees is. subject to confirmation by the Chancellor. This is an arrange-
ment which ocan never appeal to any in these days of progressive ideas,
When we had the Universities for the first time some sixty years ago, we
were given larger independence as regards internal management and expansion,
‘ The pursuit of a regular and liberal course of education’ by all classes
‘And denominations of Indian subjects, for the better ¢cncouragement of which
. the Universities were established, has certainly not suffered under that
arrangement. On ‘the contrary, the progress of high education in the
country has been marvellous. But now the accustomed policy which has
helped the spread of high education in India is going to be altered, and
Government is assuming powers of oversight which make the Universities wholly
dependent upon it. Is this progress? Is it conducive to the expansion of
high education ? My Lord, we hear a good deal now-a-days of decentralieation
in adminijstration and self-government. The avowed polioy of Government is
“that the administration should be more and more decentralised, and that the
" people should have larger and larger powers of initiation and execution in
“every department of g¢dministration. But here in the matter of high education
. Government, instead: of delegating larger and larger -powers to the people,
" appears anxious. to recede from its former policy, and to retake in its own
‘hands all tho strings of control. The underlying policy of the present Bill is

-~
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centralisation and vigorous—perhaps rigorous would he a more appropriate
word—control of hig% education. %estriotion is such a natural necessary and
unavoidable effect of that polioy that it would not be wrong to say that it is a
part of tho policy. My Lord, I am fully aware that the suggestion that
restriotion of high educatior is the present policy of Government has been
stoutly repudiated by responsiblo officers, but the provisions in the Bill that
after tho establishment of the Patna University no other University shall
oxeroise jurisdiction within the province, and that no new ‘educational insti-
tution shall be admitted as a ocollege of the University ® unless ¢ the college
buildings are situate within one mile of the Senate House of the University’,
are irreconcilable with a burning desire for expansion. The whole of the
provinoe of Bihar and Orissa is expected to be served by the two ocolleges with
which the University starts,and the few colleges that may possibly be started in
future within a radiusof one mile from the S8enate House and the five * extern-
al’ colleges specifloally mentioned in the Bill. No college can bo started in the
interior for the simple reason that it cannot secure affiliation to the Patna Uni-
versity, and no other University can recognise it. Is this line of action cousis-
tent with expansion, or with the central idea of the universities in India—
‘a better encouragement cof all.classes and denominations . . in the pur-
suit of a regular and liberal course of education’? My Lord, the classes of
every oollege are orowded ; everywhore the ory is for more colleges ; the
supply cannot overtake the deman;iy for collegiate education. Is this general
desire for high education absent in Bibar and Orissa ? Are the penple there
apathetic towards that education ? That will be an extraordinary position
to take up in the face of the great awankening in that province ? And yet
once the Patna University is established as a department of State, with its
numerous limitations and drawbaoks, the geople, except only a fortunate
few, will perforce have to go without collegiate education. Is mnot this
restriotion of high education ? And is not this restriotion likely to impress
one as an integral and necessary part of the scheme embodied in the Bill P
How can Government reoconcile their action - with the policy of expansion
thgy have stated time and again as the one that animates their general edu-
cational policI and the one they want to follow ? Qollegiate education res-
trioted, secondary education is bound to suffer. High schools serve but as
feeders to colleges. With fewer ocolleges, attendance in high schools will
dwindle antomatically, and nltimately many such schools will have to be
olosed. TIs that a desirable result ? Will that* help the educational
progress of Bihar and Orisea P Or are the youth of that big province
- to migrate wholesale to other provinces for high education How
does the Patna University then help the province to be independent
of other provinces in the matter of TUniversity education? With
"this University in existence, the people will be in a distinctly worse
plight than now because, whereas they bave not to move out of their

ovince uunder existing arrangements, provided colleges are founded
1n sufficient number witgin the province to which there is no bar, under the
proposed legal provisions new colleges at different centres cannot be establish-
ed, and migration to the neighbouring provinces will be the only alternative
left to them to satisfy their thirst for collegiate education. Is that the way
to make Bihar and Orissa self-contained and progressive ?

“ My Lord, the Patna University will launch a new experiment in uni-
versity management. The Vice-Chancellor, a whole-time officer appointed
by Government, °shall be the principal executive officer of the University,’
and ‘independent of both 3]0 yndicate and the BSenate. He will
ins‘fect all collelgee, whether colleges of the Tniversity or external colleges,
and shall be unfettered in his action in the matter of discipline in the colleges
of the University. The Syndicate can only inspect the external vcolleges.
Then, the Syndicate, which is supposed to be the oxecutive of the Senate in
all modern ideas of university, 18 wholly independent of the Senate, which
body is relegated to the unec(ifying and humbler position of a deliberative
assembly without powers to enforce its decisions in the administration. For
all practical purposes the Senate is a superfluity, and might as well be elimij-

nated from the University,
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“ My Lord, it would he surprising if the Bibar publio did not enter their
emphatic protest against this scheme of a Univeraity for them. DBut cven if
they agreod {o have such a University in'a spirit of thankfulness, the people of
the other provinces have the most serious objeotion to the Bill. And this
.objection has been expresscd, in the case. of Bombay, in a resolution
of the BSenate of the Bombay University, condemning the Bill on
the compreheusive and substantial ground that it *contaivs provisions
-which are of a highly retrograde charactor, being repugnant to.the time-
honoured and traditional idea of a university, and being inconsistent with the
principles and polioy whioh dictated the establishment of the existing univer-
sities.’ '

. “The feeling is general in the country that Bihar does not stand alone.
The greatest danger is that it evidently maris a radical change in the policy of
Government. Nobody questions the value of residential and teaching univer-
sities ; at the same time, one might doubt, nay dispute, in view of Indian - con-
ditions the feasibility of establishing them at provincial centres, with exclusive
jurisdiotion within the provinces. Centralised institutions alone can never
serve tho educational interests of such a vast country, especially because tho
resources of Government are inconveniently limited, aud the annual grant for
education must be small compared to the needs of the people. It is extremely
unlikely that once the ideal i8 changed for one province, the change will be
limited to that province. It may, on the contrary, be taken for granted that
all future universities will follow the same new lines. This is y matter of
immediate and the most serious conoern to the Central Provincces and Berar ;
and as a represontative of those provinces, I would be failing in my duty to
my constituents if I did not enter an emphatic but respectful protest against
the scheme of a provincial University embodied in the Bill. Provinces where
new Universities are propised to be establishel must object to the present
change of ideal. Tt should not be forgotten that quality is not the only thing
from the administrative point of view, in an undeveloped country like India, it
is advisable not to overlook other importaunt considerations. But however that
may be, the most important fact that demands consideration is, that, as I have °
submitted above, the thirat for high education among the people is general
and almost insatiable. " Resideatial and teaching uciversitijes can uander the
oiroumstances onl]v] be developed alongside of examining universitiss, as auxi-
liary agencies in the same, work, and not as substitutes jealous of their own
jurisdiotion within the provinces. .

“ A university under oficial management and control, such as the Patna
University will be, is a novel idea, and forms the most objeotionable feature
of the new policy. The officialisation of the educational machinery is certain-
ly undesirable. The existing universities for a certainty will in no distant

uture be thoroughly overhauled, and officialised in a similar way.. Already a
fresh Universities Ooinmission is foreshadowed. The.full objest and scope of
that Oommission are not known. But no one can- be certain of the future. If
may be that the officialisation: will not be as complete all at once. But sooner
or later it will come, and when it does come high education will be shaped and

- regulated on linecs-—the very opposite of populer ideals. '

“ My Lord, the strong feeling which the people 2ntertain about the need

: of expansion in high education is well-known to Your Excellency and this

Government. Whether the pupular vieiv is the right view or not, 18 rot the

- question. . 8o long as the feeling is there, the least move on the part of Gov-

‘ernment running counter to it is bound to create in the whole country some

- measure of dissatisfaction. This is an aspect of the question whioh it would

. not be prudent to ignore. If educational facilities are localised and central-

~-ised in the way proposed, the evils of restriction oan be neutralised only by

« multiplying such universities at least threefold in each - province. Is the
i, Government prepared to do that? Are funds available for large additions to

“svthe existing provinoial "universities P From the sympathetio speeches latoly

““delivered by Your BExcellenoy asalso from offivial documeats, it is clear primary

.education will for long years to come absorb more and more of the funds that

~ can be set frea for the support of eduocation. Even if larger grants under the



PATNA UNIVERSITY BILL. 171
[7ra FEBRUARY, 19017.]) [ Mr. M. B. Dadadbhoy; 3r. Mazharul Haque. ]

head of eduocation can be counted upon, the claims of additinnal universitics in
provinces that have already universities will receive scant consideration. Con-
flning our attention for the moment to the cause of expansion of high educa-
tion, the only praotical and reasonable course for Government to follow in
Bihar would be to leave the existing universities free Lo affiliate to themselves
“colleges already existing but threatened with extinotion, and those that will be
established in future but which will not be affiliated to the provincial univer-
sity. In this arrangement expansion will not be restricted. A ocentralised
residential and toachlng university will not nnly serve the interests of the areas
within its influence, hut will serve as & model to all universities in the country.
It the Bill is modified on these lines, there will remain the question of constitu-
tion and internal management ; and with regard to that the point to bear care-
fully in mind is that the &'»rovinoial public must bave a larger share in the
administration and should he free to duvelop the institution on lines bestsuited
to their genius and special needs.

. *“ Mere facilities for afliation of colleges will not be enough, as will have
been abundantly olear from tbe foregoing analysis of the position. The main
uestion swings rouand this point of oconstitution and internal management.
hy should a system that has stood the test of time and has amply justified
itself by the results be abandoned and be substituted by one that has inherent
defeots from the people’s point of view ? An explanation why the Senateis
sought to be deprived of alFreal power is needed. I know there is a body of
opinion which favours the concentration of authority in expert hands; but it
will be recognised that the employment of the non-academic geueral public in
the administration of universities is productive of the best of results, as it helps
to liheralise the institutions and gives them a broader outlook. Professors ma
be adinirable persons in their own way, but they have the weakness of their
olass and are obsessed with departmental ideas. Their views, however valu-
. able in other respects, are of necessity tinged with a certain narrowness,
espeoially on large questions affecting gencral interests. Their predominance
in the University, without the corrective which the presence of a powerful
lay publio provides, can only give it a narrowness which is detrimental to the
larger interests of the country, and even to the apeocial interests of education.
It is therefore a doubtful policy to weight a university with Professors, and to
give the non-official public only a miuor and subordinate position., And the
Benate being the prinnipal body through which the publio can enforce its will
. in the university, it is absolutely necessary that the S8enate should have its ac-
" oustomed position and power in the Patna University. And the constitution
“of the Byndicate should be -radically altered so as to ensure its independence
and freedom. TFinally, the Chancellor and tke Vice-Chancellor should not have
any power in excess of that enjoyed by the Obancellors and the Vice-Ohancellors
of the existing universities. These are chan which go to the root of the
Bill, and are not such ascan be made without altering the Bill in vital
respects I, therefore, humbly lay these suggestions for the consideration.of the
Select Committeee.” '

The Hon’ble Mr. Mazharul Haque :—*“ My Lord, when this Bill
was introduced last Session by my hon'ble friend, I welcomed its introduction,
but abstained from offering any oriticism, adverse or otherwise, on the principle
“underlying the measure. No copy of the Bill was before me to enable me to
examine it in any detail, nor did I know in what light it would be received
by the people whom I have the honour to represent in this Council. Now I
have had sufficient time to study the Bill with care and a great volume of
well-informed oriticism both from my province and from outside has collected
round the measure which gives me confidence in giving iny opinion. The
whole country has condemned this Bill asa highly retrogade meoasure, very
few people have blessed it, my own province is not willing 10 acoept a univer-
sity on these terms, aud the most curious part of the whole business is, that the
Government of Bihar and Orissa refuses to lay any olaim to its parentage.
One would like to know who is responsible for this reactionary measure.
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“The present Bill is a radical departure from the University Aot of 1904,
. which in itself was not looked upon with any favour by the public of India,
and was strenuously opposed by such Jeaders as the lato Jamented Mr. Gokhale.
Aflter twelve years we would have expeoted to make a little advance in the
direction of egucationnl progress and not gone back in the wrong direction. At
a time when wo are hearing from all sides a demand for self-government, an
attempt is being made to deprive us of the little privilege that we have in
associating ourselves with, nns participating in, tho educational life of tho
country.

“ My Lord, some journals, not very friendly to Indian interests, have
desoribed this university asa gift horse, conveniently forgetting that it is
{rom the people themselves that ullimately the money comes, whilst others
have advised the Government to keep a firm hold over the education of the
country, and not to let the least litlle power slip away from their hands,
thereby accentuating the difference between the inlerests of the Government
and the people in matters educational. Education must be looked at largel
from the educational point of view. Itis true that unfortunately in this
country, the politioal side cannot be altogether eliminated from our considera-
tion, but it should be entirely subordinated to the academioal side.

. “ Howerver, in view of the fact that the Government of Bihar is desirous
of meeting halfway the public opinion of the province and is very sympathetio
in its attitude, for which I give my thanks to His Honour the Lieutenant-
Qovernor. and in view of the extremely conciliatary speech that has been made
by my Hon'ble friend the Member for Education, I feel it out of place to
make any further remark on the general provisions of the Bill. I also find
that my nume has been proposed as a Member of the S8elect Committee, and
I resarve all my efforts for trying to have the Bill amended in some of its moat
unacceptable features. I have great hopes that the Bill will evolve from
the Beleot Oommittes in a shape which will not only be acceptable, but en-
thusiastioally welcomed, by the whole country. ith these few observations
and reserving to myself the full liberty of moving the rejection of the Bill at
any future time, I support the motion.”

The Hon’'ble Rai Bahadur Bishan Dutt Shukul :— My
"Lord, I confess that I share to a great extent the apprehensions of my hon’hle
colleagues as regards the danger of having a University of the type proposed to
-be established for the Provinces of Bihar and Orissa. I can't give a silent vote
-on the motion now before the Council in view of the great attention which
the Bill has received and the unpleasant controversies raged round it. The

Bjll ag it is framed will, T am afraid, if given effect to in its entirety—

tend to limit and not extend the University education in Bihar and Orissa.

Hailing from a Province, My Lord, nearly as backward in point of education
as Bihar, and representing especially as I am a large body of landholders not
yet advanced in higher education, I view with some degree of suspicion lest
" the same may be the fate of the Central Provinces which, by the kindness and

good-will of the benign (Rovernment, ia to be endowed with an University
cf her own at no distant date, My Lord, I would not like to wasto the time
of the Council by dwelling at length upon the merits of the present Bill,
as the Hon’ble Member preceding me, the Hon'ble Mr, Dadabhoy, has
seferred to almost all the points exhaustively. Much has already been said
-by the Press and platform. The people of Bihar and Orissa, for whose
"benefit the University is to be established, do not welcome it.

4. . ¢ The various public bodies have in one voice protested against the princi-
‘ples . underlying it; several distinguished educationists and experts whose
icredentials are above suspicion, and whose right to speak on the subject is
‘unimpeachable:have.decried it in no unmistakeable terms. The main provi-
“gions of the Bill are so retrograde in character, that I very much regret I can-
“not see my way"to support tlis measure. The Bill is a marked departure from
.the avowed educational policy of the Government. The existing Universities
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of India are to some extent susceptible to popular influence. They often
- fairly represent publio opinion, whereas in the constitution of the proposed
University of Patna, the popular element is practically ignored, and
nacy of the provisions of the Bill, such as the composition of the Senate
reducing it fo a more deliberative body, the vesting of the administrative
control on an officialized Byndicate, the very large powers sought to be confer-
red upon a paid Vice-Ohaucellor, and those of inspection and nomination upon
the Ohancellor, will tend to increase enormously the control of Government
over University matters. This policy of State interference in the matter of
details is not vinwed with favour even in English Universities. The Univer-
sitien of Oxford and QOambridge, so far as I learn, have always resented the
Btate interference with University affairs. Mr. M. E. Sadler, Vice-Ohancellor
of Leeds University, writing in ¢ Indian Education’ is reported to have
e%]oinec}l a caution against the danger of excessive official interference. He
nbserved —

‘ There will arise a real danger. Thé freedom of thbe teachers to think out their real
convictions, the freedom of the Universities und schools as corporation and teachers will be
threatened. Now up to a cer{ain point it is in the highest degreo desirable that there should
be intimeey of thought and constant co-operation between the Government on the one hand,
and Universities and schools on the other. But this intimacy, this co-operation should bo an
allinnce of freo minds and not the resnlt of subjection to the State ’.

“The Bill, My Lord, ought, therefore, tobe mnodified in a manner to ensure
adequate representation of popular element in the administration of the Patna
- University,

“ My Lord, I must not discuss any of the details of the Bill at this stage,
but I orave Your Excellenoy’s permission to offer a few remarks on two other
points which to ms seem points of principle. The Bill, asit will he observed,
not only tends to restrict the scope of higher education by not granting

nition to the already existing colleges in Bihar, but proposes to impose
further limitations upon the affiliation of the new colleges as well. It is not
desirable, My Lord, to discourage private efforts to promote eduoation on true
‘and sound lines in & Province which is still backward in point of education. Such
restrictions therefore sought to be imposed by this Bill ought to be done away
with. The other point that seems to have struck me most is the absence of
any agricultural faculty : Bihar is a province which has got large agricultural
tracts producing various orops, and it is'but proper that the University
designeg for such a Province should include a faculty of agriculture with a
college to impart agrioultural oducation. In the Universities of several
countries of Europe, there is an agrioultural faculty, similar to other
faculties giving liberal and scientific education in agriculture and science
allied thereto, and training men for the purpose of carrying on researches.
In Engla.lid too, some of ihe modern Universities have given place to
agriculture amongst the applied soiences; and I understand there is &
provision, made In addition to degree for diploma courses at Oambridge,
for agriculture. This aspect of the question has been ignored in this Bill,
which makes no mention of the .oreation of za.n]?'l faculty on agriculture.
It is true that thero is a college at Pusa, butit will have nothing todo with
the University, and so long as agricultural colleges are not affiliated to the
University, they will not attract boys of respectable communities connected
with the land, hence the improvemeat of agriculture will not be possible
unless sufficient facilities and inducements are open to Indians to obtain
education in a University on agriculture. I may, therefore, hope that the
reasonableness of the claims of the Province will he duly considered, and that
the Belect Committee will modify the Bill in a manner so as to ensure ample
and liberal provisions for higher education. With these few words, I beg to

support the motion.”

The Hox'ble Mr. Kamini Kumar Chanda :—* My Lord, after
hearing the extremely sympathetic speech of the Hon’ble Member for Education
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o-day ono has to largely modify his views about the Patna Universily Bill. I
wish o congratulate the Hon’ble Member on, if I may he permitted to use the
expression without impertinence, the courageous rosponsiveness o publio
opinion he has shown.

“ My Lord, since the Bill was published the reception it has met with in
the country has, to put it briefly, been a unanimous condemnation of its prin-
-ciples. ‘Lhis is admitted by the Government of Bihar and Orissa in the leiter
of the Chief Becretary of tho 11th January where the ¢ vigour and unanimity of
the oriticism’ against the Bill’ (to quote from the letter) are admitted. In fact
the whole of Bihar has spoken, and spoken in no uncertain terms, ahout the
retrograde character of the Bill. The cducated community of the Province,
and in a measure of this kind it i8 the opinion of- the ‘educated community
alone that nced bu considered, that community has to a man demanded exten-
give modifications in the Bill before its acceptance, and has even gone the length
of declaring that they would rather have no separate University than have the
one sketched out in tho Bill ; and Orissa has followed suit. And outside the pro-
vince veteran educationirts like Sir Gurcodas Banerjee and the Hon’ble Principal
Paranjpye, publio men of the eminence of 8ir Narayan Chandavarkar, have also
condemned 1¢. It now appears that evon the Local Govornmonts also who were
consulted, and whose expressions of views have been printed in the papers, naruely,
the Governmen(s of the Punjab and Bombay, are againat the principles of the
Bill. ‘The scheme seams to be politically and otherwise injudicious,” says the
Chief Secretary to the Punjab Government. The Bombay Government considers
‘ the wide powers given to the Byndicate as movel features’ and °‘that the
relation of the Syndicate to the Senate in the older universities has been (n-
verted,” and it moreover takes exception to the provision °restrioting the
location of extcrnal colleges to four towns.” The Gouvernment of Bihar and
Orissa itself says (I am qpotirg from the letter of the 11th January) ¢there is
a general feeling in Bihar, as indeed throughout India, that the tendency of
‘the Bill is to strengthen unduly official control, and a fear that if the provisiona
to which exception is taken are introduced in Bibar and Orissa, a precedent
will be created for making similar changes in the constitution of other Univer-
sities. In the circumstances, I am to observe that the Bill embodies many
important deviations fromn the provisions of the Indian Universities Aot, 1904,
which were not suggested by the Local Government in its letter No. 962-E.,
dated the 28th May 1915, or in the draft Bill which was submitted therewith.
and it is to theso thut the bulk of the critinisins are directed.’ :

“ My Lord, it is, in these circumstances, a great relief to have been re-
assured by the Hon’ble Member to-day that these provisions will be treated as
% open questions and dealt with as such by the Select Committee, and it is in
this view that I do not consider it rigkt to oppose, but vote for, tho motion for
reference to a Select Committee. In doing so, I shall, with your permission,
refer briefly to some of the provisions which, in my humble view, require
radical modifications. My Lord, in this vast contihent. of India, with a popula-
tion nearly nine times as big as that of England, we have at presont only six
~-Universities. The number 1s obviously far too small for tho large population
“in this country, and everywhere is the cry for more colleges. 'I'he gracious
- 'message of our beloved Sovereign that he wished to have educational institu-
" tions multiplied throughout the length and breadth of the'country filled us with
high hopes. And when, therefore, the Patna University Bill was introduced into
"’ the Legislative Oouncil, there was a feeling of rejoicing among the educated
'community, not only in Bibar but throughout the whole ocountry, as one more
- Universily was going to be created. But alas, when the Bill was published, the
_hopes which had everywhere been raised were dashed to the ground | It is felt
- that far from giving facilities for. spreading higher eduocation it was going to
~ourtail them where they now existed. For instance, if Darbhanga was able to
: raise sufficient funds to-day to provide for mnecessary buildings, adequate
i:staff and eficient equipment to the satisfaction of the Calcutta University and
*to the Government of Indta it ‘could without much difficulty get affiliation for a
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college sanctioned almost at once. But supposing the Bill is passed in its pre-
sent form, could it (lo so ? No. No matter how adequate the staff, how cfoient
the equipment, how spacious the buildings, how healthy. tho surroundings,
Darbhanga could not got a college, rimply because it coes not happen to be ono
of the four towns which only are privileged to Lo college centres in' Bihar, The
healthy and salubrious town of Ranchi, which is the divisional hendquarters of
an important division and onc of the scats of tho I.ocal Government, caunot
similarly have the priviloge of having a college. It was to this town,
My Iord, to which Sir Andrew Traser proposed to transfor the premier
college of the country, the Presidency ocollegze of OCaloutta. But,
under the Patoa University Bill it will have no- hope of having a
collnge. This provision of restricting colleges, present and future, to four
towns only is very difficult to follow, nor are any reasons given anywhere. Itiy
stated in the Statoment of Objects and RReasons to tho Bill as follows:—* In view
however, of the existonco of colleges in other parts of the province, and the
local feeling in favour of their retention, it is provided that, in addition to the
colleges at i’atna, the callcges situated at four other centres, and the Bihar
National college at Iiankipur, etc.,” and the Hon'ble Mewmber said in his
speach inintroducing tho Bill, as follows :—¢"Thera were seveial cnlloges in the
province situated at a considerablo distance from Patna, at which students
were being alroady oducated for a University career, and from which it was
impossible to expect a no:nplete migration of students to a central University.
It was aocordingly decided that, in addition to the University Oolleges at
Patna, there should be a surics of external colleges at various centres outside

Patna itself’. :

“Well, My Lord, granting the premises, my submission is that the conclu-
sion does not follow. No explanationis given as to why those four towns only
should bavo the privilege of having colleges not ouly for the present but also
for the futuro. This provision of the Bill must therefore be amended. In the
next place, My Lord, even these four towns, it will be observed, cannot have
full afliation or the~ privilegc of having Honours Olasses or Science
teaching except for the Intermediate Standsrd. This is oqually arbi-
trary. One oould understand, if you provided very stiff conditions, and
exactel a vory highstandard for affiliation in the Honours course or
Science teaching. But to puta lLar simply because the coleges are not
wichin a mile of ths Senate House is very arbitrary and upjust. The
idlea is evidently to centralise all higher teaching at Patna, and is
obviously based on the recommendations of ﬁord Haldane’s Commission about
the London University which provides only three University Colleges for the
whole of London. But, My Lord, London is not the whole of Euglaud, and
Tord Haldane only considered the requirements of otndon. My Lord, the
conditions are not the same and the two cases, namely of London and Bihar,
are not on all fours. Bihar has a much larger area and bigger population than
that of England and Wales put together. How many Universities and
Oolleges are there in England against six colleges in the wholeof Bihar? How
would a recommendation to centralige all the highor teaching for all England,

» not of London only, in three University Oolleges in Loundon be received ?  No,
My Lord, we mnust have higher education spread far and wide befove talking of
centralisation. There must be some surface belore we can have depth, and to
quote the words of an cminent cducationist, ‘we aim not only at raising the
height, but also at broadening tho base of our educational fabrio’. 'The educa-
tional system should e so adjusted that, while the gifted fow shall receive. the
highest training, the bulk of the less gifted but earnest seekers after knowledge
may have every facility afforded to them for deriving the benefits of higher
educatiun. Indiais a poor country. To insist on all the studenis in the
province to come to Patna may mean an absolute bar to poor but deserving
students against having the beuetits of higher education. In the next.place,
My Lord, in forming new Universitics, we 1ust go forward and not he content
witl the equipment of the oxisting Universities.  We must add to the faculties
already existing in the present Univorsities. But here again the provision is
retrograde. The Bill does not even provide for tho existing faculties, hut only
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for four. There i8 no faculty of modicine, nor of engineering, not to speak
of other faculties like commerce and industry, technology, agriculture, eto.,
which the present conditions of the country call for In England, Birminghamn
has got a faculty of Commerce. In Japan, Tokyo has got a faculty of %grionl-
ture. My Lord, Sir James Meston, tho Chancellor of the Allahabad Univer- .
sity, in his recent Convocation speech said :—

¢ At no period in their history havo national #ystems of cducation been more unremittingly
on their dofence than -since his prophecy . . . . I placeof nesent we have a tireless croes-
examination. /hat ¢z our educatlion doing for us? Is it giving the individusl an equipment
for his carecr? Docs it make for his greuter happiness? Does it open for him the doorway
to material succeas ? And what does it do for tho nation? Is it fitting us for that strife
%f industry and trade which i8 more permanent and more bitter even than wur? Is it
training us to use our own produce, our nataral advantages, our labour, our brains so that we
can meet and bargain with otber nations on equal ferms? These and similar quertions are
shaking the ancient Universities of Europe and sebling up dosens of new Unsversities of
diveres types.’

“ My Lord, the present Bill by not making provision for any new faoul-
ties will not help in decreasing the number of discontented B. As. I would
humbly submit that provision ought to be mado for additional faculties.

‘“ Then coming to the constitution of the proposed Universily as provided
in the Bill, it is certainly open to still more serious objections. It 18 hardly
necessary to go beyond the remark of the Diroctor of I’'ublic Instruction of
Bombay about the relation of the Syndicato to the Senate which must be

. reversed. I think, My Lord, if the suggestions of the Government of Bihar about
this and the respective functions of the Senate, tho Syndioate and the Vice-
Ohancellor and the powers of the Chancellor made in the letter of the 11th
January are acoepted, it will removc objections to a large extent. The elective -
element must be more largely introduced in the formation of both the Benate
and the Byndicate and also, if possible, the Vice-Chancellor must be electecl.
It will not do to have only educational experts in the University. A fair
amount of popular element is equally indispensable.

* Regarding the constitution of the Senate, the Royal Commission recognises
the advantage of having men on the Senate who are not educational experts,
bhut who nevertheless are dee l{ interested in education. ¢The presence of these
Bersons in the Benate would bring to bear upon gquestions of education a

roader outlook.’ I would in this connection associate myself with the
romarks of Sir Gooroodas Banerji in his - note of dissent at page 76 of the report
of the Education Oommission of 1902—* Again, though it 1s quite true that the
University is a western institution and attive friendly co-operation of European
scholarsand scientists is at the present day absolutely necessary and must at all
times be most cordially welcome, in the management of Indian Universities it
should also be borne in mind that it is  the Indian youths who chiefly resort to
them, and that their requirements and difficulties, their habits and modes of life
and even theirsentiments and susceptibilities should receive due consideration,
and for that purpose educated Indians should be adequately represented on the
‘Senate.’ I commend this recommniendation to the Select Comuittee.” -

The Council adjourned for Lunch to 8 p. m.

The Council re-assembled after Lunch with the Hon'ble Mr. G. R.
Lowndes, vice-President, in the Ohair. --

The Hon'ble Rai Bahadur Krishna Sahay :—S8ir, in wel-
"coming the introduction of a Bill to establish and incorporate a University at
Patna at the very first Session of the Qouncil at Simla, I had offered the sincere
gratitude of the people of my province to His Exocellency’s Government for
taking the earliest opportunity of endowing it with a separate university. I may
take.it a8 & recognised. faot that the greatest obstacles to progress in India,
and: especially in Bihar..and Orissa, is the want of education—eduocation
properly conoeived :and sympathetically rezulated, The province of Bihar
and Orissa, with an area and population which aro larger than those of England
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and Wales put together, has in its colleges a total numeriocal strongth whioh is
loss than one-tenth of the stadents in the universities and university colleges in
England and Wales alter leaving out the important universities of Oxford and
Cambridge. Our province has wakened up to the neccssity of higher educa-
tion, Our schools are filled to overflowing with boys and overy year that
passes imnpresses us with tho paramount necessity of devoting closer and more
anxious attention to this all-important subjeot. The question whether Bibar
and Orissa should be given a university of its own or continue to depend on
the Oalcutta University for its educational requirements has, I 'venture to
think, passed out of the range of any practioal discussion. It secins to me that
the appointment of the Patna University Oommittee in response to the univer-
sally expressed desire of tho people of Bihar and the decision that that
Oomnmittee came to set the question at rest for ever. A deflnite pledge, if
I may be permitted to use the expression, for the establishment of a separate
university for the province was given by its present sympathetio and scholarly
raler in the local Council. It would have bLeen disastrous indeed to the
interests of, our province if, in view of the opposition o the provisions of the
Bill, there had been any disposition on the part of Government to drop the
measure as controversial or to postpone it instead of making such modifications
in them as oan be legitimately expected to rneet the wishes of‘the people. The
faot inat notwithstanding so many imperative calls on the financial resources
of the Government due to the great War, Government desire to proceed with
the further covsideration of the Bill, is a proof of their generous attitude
towards the people of Bihar and Orissa. We are also indebted to our Local
Govornment for the very conciliatory and liberal attitude towarda it.

“The proposed constitution of the new university which is the subject of
the present legislation has, however, raised perplexing questions which are not
very easy to solve. A provincial university with a number of colleges soattered
over an area of ‘more than 68,000 square miles cannot possibly be a
teaching nniversity as it is understood in the West. It must leave the work of
teaching to a very large extent to the colleges, and the unit of universily life
must neceasarily be a college with all its equipment of libraries and laborato-
ries, its professoriate lecturers and tutors, {fs play-grounds and institutions,
for the growth of social life among students. The provinocial uuiversity can
at best attempt to centralise the highest university teachirg, leaving the lower
stages to the colleges at different oentres. A university of the type set forth
in the Bill before us nust be a mere examining body for all the collegea in
Bihar and Orissa outside of tho prescribed limits. At Bankipore—including
oven the Bihar National College, which for some unknown reason and in my
opinion most unjustiflably, has been relegated to a place outside the university
area—notwithstanding the fact of its being within the fateful one mile of
the Senate House which, I understand, is at present to have its local habita-
tion in the rooms of the Patna College. This will in a very aggravated form
repeat all the ovils arising out of the external syllabuses and external
eraminations unless there be provision in the Aot itself for the proper repre-
sentations of outside colleges on the Senate and the S{ndicate. From a
purely academio point of view the exclusion of outside colleges from a close
participation in the deliberations and activities of the Oentral University will
perpetuate all theevils which exist in some of the older Indian universities.

¢ Ag to the Central University at Bankipore with praotically one Arts
College, it will not have any resemblance to the best types of teacLing univer-
sitiesin England, such as the classical seats uf learning at Oxford and Cambridgo.
The Oxford and Oambridge universities would not huve commanded the respect
that they do at present, had it not been for the faot that each of them is a
federation of co-operating colleges, cach with a history and traditions of its
own, and its own residential and tutorial arrangements. But with all that
I welcome the beginning that is sought to be made of a residential university
in my Province. Bihar 1s the mother of the two most ancient universities of
the world—Naland and Vikramsillas—so graphioally desoribed by my young
friend, Professor Jogendro Nath S8amadar of the Patna College, and both these
were purely residential ones. Let us hope that the beginning we are now
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making of a residential university on the anciont soil of Maghada will, in
vourse of time, develop into an ideal combination of East and- West—the
combination of models of Oxford and Cawmbridge, Naland and Vikramsilla.

‘“ Another vulnerable point in the Bill is that by limiting the ocentres of

. eduoation, it iinposes artificial restrictions upon the existing as well as the
future colleges, which will soriously hamper the progress of university education

in Bihar. T hclieve we, in Bihar, ate on the eve of o great oxpausion of higher

ecducation in our province, the progress we have hitherto mnade being insigniflcant

as compared with other provinces in India. We do notas yet know—and

it is impossible to forecast a thing likec this—as to what are tho undereloped

potentialilies of the cxisting centres of university education aod of the contres

-which are yet to come into being. For a population of 88 millions, England
has found 1t necessary to provide facilities for the higher education of more

than 24,000 students, though the trades and business lines absorb au immense

number of her young men. We with our population of moro than 30 millions

have yet provided facilities only for less than 8,000 students, and there is no

trade or business to speak of in which our young men may have useful empluy-

ltl.ment. It will be unwise, therofore, to bar out all future possibilities by legisla-

ion. :

“The proposal to lower the status of all the outside colleges by making
them teach only up to a pass degree is open to the gravest objeotion. The
question may be asked pertinently if any of the university colleges which
have now grown into city universities in England would have had any chance
of development if the State had intervened to keep them down in the way
it is proposed to be done in Bihar.

““We are in need of a university to make our province a self-contained onc,
and sutely with the small number of faoulties mentioned iu the Bill wo can-
not have a self-contained university in the true semse of the word. Whers,
Bir, are-we to go to get the degree of law or medicine or engineering or
commerce. It must not be forgotten that we have already a Law College at
Patna; and the Temple Medical 8School yith a Jarge hospital now at
Bankipore, and the Bihar School'of Engineering possess all the elementsin
them for development as colleges during financially normal times. for the
Government. There are very strong reasons therefore for tho provision of
more faoulties in the Bill.

“ His Excellenoy the Viceroy has Leon pleased to observe tlat
matters educational should be considered from a purely cducational point of
view. Iventureto place it before Government, as well as my colleagues in

. this Council, if our universities should or should not be saved from a two-
fold danger which confronts them. On the one side there aro the perils of too
much popular control, and on the other side too rauch bureaucratio control.

I say, let there be academic control over academic matters with such due

representation of the popular and official elements agy are absolutely necessary.

There must be very grave reasons for depriving the Senate of all the authority
‘with which it was endowed under the Act of 1904. But we are not aware -
what these grave reasons are, and I am not prepared to support such a serious
departure from the old traditions. Next to the Obancellor the Senate
~ghould be the chief authority in all university matlers, and in the Senate, as
well as in the Syndicate, educational and popular interest should be adequate-
ly- represented. !

- “I take strong exception to the principle underlying the provisiun in the
Bill as to the power of the Ohancellor. Apparontly there seems to be no
‘justification or necessity for vesting in him bylaw such extraordinary poyers—
‘powers such as no Ohancellor in any other university in India is armed
“with. .
it I think it is’ essential from.a purely educational point of view. that the
first regulations should be.drawn up by the Senate on which the educational
‘advisers of the Local Goveinment, as well as those represonting other interests,
_ivill be strongly represented. . ' .
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“ Tt is cssential also that the University through its Senate and Syndi-
calc should have effective oontrol ovor the profossoriale as well as the other
officials including the Vice-Chancellor who, though appointed in the first
instance by tuo Local Government, should he responsihle to the SBenate for all
his actions, and should be able to perform ucademioc aund exeoutive duties

without interference from any outside authority excepting the Chancollor.
1 L »»

The Hon’ble Mr. Bhupendra Nath Basu :—“ May I ask, Sir,
if, having regard to the assurance that the Hon'ble Member in charge has
given us, namely, of considering the provisions of the Bill in Seleot Committee,
it will be open to us, if that-counsideration is not sufficient, to raise questions
of principle atter the Bill comes back from Select Committee. If that is so,
much of the debate that is taking place to-day might have been avoided 7"’

The Hon’ble the Vice-President:—*“I fully sec the desir-
ability of avoiding a lengthy disoussion to-day, but at this stage the
eneral provisions of the Bill arc open to discussion. After the Bill comes
ack from Seclect Committee in the ordinary course, it would ouly be open to
Member's to move amendments.”

The Hon’ble Rai Bahadur Krishna Sahay :—' In asking
for a new University the people of Bihar wanted that it should be an efficient
instrument not only for elevating the standard of but also for stimulating
and spreading education. The provisions of the Bill are not ocaloulated to
attain that objeot and have, therefore, naturally evoked strong-oppoesition, not
only in Bihar and Orissa, but throughout the country. I would fervently
appeal to His Excollency the Viceroy that the Patna University may be given
a constitution which will confer a real boon upon our people.”

The Hon’ble Raja Rajendra - Narain Banja Dao of -
Kanikga :— Sir, it is an important privilege enjoyed by the Members of this
Council by which they are enabled to express their views on the principle and
the general ptovisions of a Bill, before it is referred to a Belect Oommitteo.
In the present case of the Eroposed Patna University Bill, this privilege, on the
pott of the Members, will be specially appreciated by them by reason of the
gerious controversies that the publication of the Bill lhas given rise to,
throughout the length and breadth, not merely of Bihar and Orissa, but of
India. Sir, it was with far different feelings that the proposal of the establish-’
ment of a University at P’atna was hailed by the people of the Province for
whose benefit it was meant. I take this opportunity to express our sense of
gratitude to the local as well as to this Government for the solicitude that has
been evinoced ‘in providing this new province, at the earliest opportunity, with
a University. - We appreciate it all the more conscious as we are that the
hands of the Government at present are full with the preoccupations of the
war and when the demands on thoir finances are so many. When the Local
Government had appointed a Commitfeo in May 1913 to report ou the best
way of starticg a I})nivorsity at Patna or at some couvenient place in its
neighbourhood, of the teaching and residential type and for the affiliation to
this central institution, of colleges situated in other places, no one could -
.have imagined at the time that the later stages of this movement to confer a
University on the new province would be marked by such heated controversies
and differences of opinion. as have undoubtedly manifested themselves in this
case. 'To account for these unhappy oontroversies and the opposition of the

eople for whose sole benefit the idea of a Universitﬁ was generously conceived
Ey the authorities, will not be at all difioult, when one remembers some
salient facts in connection with the progress of this movement for establish-
ing a University at Patna. 'he Local Government, asI;bave already said,
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instituled the inquiry in May 1918, and the Committee submifted their
recommendations in March 1914, The Patna University Committee, though
handicappod hy their terms of refcrence, had yet been able to submit a roport
which, to many, had a number of redceming, not tospeak of, attractivo

foatures.

““8ir, I say this with some amount of pardonable pride as I had the honour
to bo a member of this Oommittee, and I can speak from personal experience
what koen disappointment was caused in us when we saw that the leading
recommendations of our report had not been embodied in the Bill under
review. Sir, that the pcople of Bihar and Orissa are ranged against some of the
main provisions of the proposed Bill should not surprise anybody. It may bo
said that it is very ungracious of the people of Bihar and Orissa to opposc a
moasure which 1s nothing short of a proffered boon to them. DBut, as I have
said, when one ren.ombers the salient faots of this movement, the opposition
of the pcople of Bihar and Orissa should surprise no one. And the reason
is this. The report of the Patna University Committee as it is did not satisfy
some people. DBut the present Bill, which is and must be suppvsed to bo,
based on the report of the University Oommittee, contains soms provisions
whioh, it cannot be denied, are not only unsalisfactory but distinotly retrograde
in their character, and which were far from the minds of those who drew up the
report itself. If thatbe the case, Bir, can any one reasonably blame the people
most vitally affected by the provisions of the Bill, if they {;eaitale to -accept
the boon sought to {e conferred on them? 1 will mentiou at present one
partioular feature of the Bill which radically differs from what the Committee
recommended. It is with regard to the administration of the University.

. Inthe words of the Patna University Oommittee °©the Government of the
new University of Patna should be entrusted mainly to its Principals and
‘Teachers, the Staffs of the central institution and of the internal and external
colleges all sharing the privilege and duty ; the graduates of the University
should alsobe given a share in its management, and an-outside element should
be introduced strong enough to ensure that due weight is given to popular
opinion and sentiment.” The Committee therefore recommended that the admi-
nistration of the university should be vested in the Chancellor, the Vice-Chancel-
lor,; a Convooation and a Council. The chief feature of the rcport lay in the
recommendations by the Committee to virtually vest the management of the
University in a Oonvocation and a Council which contained a large elective
element. The Convocation was to have consisted of atout 160 members, of
whom 25 graduates were to have been elected by the gcneral body of registered

duates, and of the 26 members nominated by the Chancellor, no less than
18 should have been non-officials and 6 Oriyas, of whom, at least, 3 should have
been non-officials. "Similarly, also the elective principle was considerably recog-
nised in the constilution of the Council or the Executive of the Convocation.
Out of a total of about 27 niembers constituting the Oouncil, 7 were to be
elected by the Oonvocation from among themselves, of whom one should have
béen .an Oriya and 6 were{o be nominated by the Ohancellor from among

-the teaching staff. Now, in the place of these recommendations about such
‘important organs of a University, namely the Senate and the Syndicate, what
. provisions does the Bill contain ? The gill provides that a Senate is to be
‘constituted, consisting of not less than 40 nor more than 80 ordinary Fellows in
‘addition to certain ez-officio Fellows who number about 8 Only 4 persons
are to be elected by the two faculties of Arts and Science, and 8 others again
-are nominally to be elected by a Senate of 52, of whioch already 48 are members
‘of that body either ¢z-officio or because they are nominated.

- % The registered graduates, unlike that proposed by the Patna University
-Committee, . are- accorded very uncertain and what is certainly, meagre,
.representation. - 8o that in this particular aspect the Bill lags far behind the
‘recommehndations -“of the University Oommittee which were certainly attractive
-in this wise: - ‘Then, take “the constitutional position of the Senate and the
Syndicate as under the Bill itself and as it was recommended in the Report. The
‘Senate under the Bill may authorise, land even that wunder the confirmation
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of the Chanoellor, the conferment of honorary degrees and may deliberate
und pass any numbor of pious resolations, but their resolutions shall not have
any binding force on ecither the Syndicato or the Vice-Chancellor, who are
made all-powerful under tho Bill,—a proposal which was not certainly
contemplated by the University Committee. This is not only a wholly novel
feature but constitutes, in itself, a notable departure from the practice which
obtains in the existing universities working under the Act of 1904. 8ir, by
this time the Government of India must have been aware of the magnitude
of the oY\positiou which this particular aspect in the proposed enactment has
oevoked throughout the country. And I venture to say, in this connection,
that had not this Bill contained this particular provision and certain other
foatures, it would not have excited so much opposition, even from unexpeoted
quarters. If I am not mistaken even the Times of India of Bombay
condemned this particular aspeot of this Bill quite unreservedly. Then, there
are certain othor provisions in this Bill to which we shou'd be failing in our
duty as representatives of the province in this Council, if we did not take
strong exception. For instance, tbe limitation sought to be provided in the
Bill that education shall be available only in certain chosen centres has not
been taken at all kindly by the people concerned. Their complaint is that it is
certainly not wise to prevent, by aaticipation, the growth of other possible
centres of education which the future only may reveal. @Why then this
attempt to stifie all such natural developments of educational centres by
Statute.? Then, Bir, there is an added reason why the people of Orissa cannot
find tbemselves in a position to support the provisions of this Bill. And the
reason is, that living as they do over about 500 miles away from the centre of
the proposed university, they will have primarily to depend for their edu-
cation on their sole educational institution, namely, the Ravenshaw Oollege.
Yet, 8ir, this one college which they possess is not going to be allowed underetie
present scheme to teach beyond the B.A. Honours Course. This decision is all
the more regrettable in view of the fact that even the Patna University
Oommittee shared the hope that' a separate university for Oriesa might be
within the range of practical politics at no very distant date, in comsideration
of the importance and the peculiar conditions of Orissa, and also in view of the
faot, as I think, that the educational requirements of this vast population
have not been adequately met so long. Then, 8ir, a8 a member of the Uni-
versity Committee, I may be pardoned in feeling some mortification that
instead of the iclea of a central residential universily at Patna with several
colleges, old and new, forming integral parts of it, with abundant scope for
the development of the social life of theunder-graduates and with the best
educational experts available, guiding and fostering & truly university
life—all of whioh were tho aims of the University Commitiee when they drew
up their report—we have been now promised a much less ambitious scheme,
shorn of almcst all the attractive features of the original scheme, with
the present proposal to start the wniversity with only a couple of colleges, one
of which moreover is a training college. Itis no wounder, therefore, that
public opinion has taken a definite stand against such a slender.scheme with
so few attractive features to recommend it. -

« 8ir, as a representative of the province which is vitally affected by this
. Bill, I must say that ihe Patna University Scheme, as embodied in the present
Bill under review, has been a huge disappoinfment to all of us. I should be
clearly failing in my duty if I did not give emphatic expression to this keen
sense of disappointment which has been the result of this Bill." When the
Hon’ble Member in charge of this Bill introduced it last ‘Beptember at Simla,
I did not advisedly offer any opiuvions on it, as I was not then fully acquainted
with its provisions. But before this Bill goes into S8eleot Committee, I, as one
of the representatives of Bihar and Orissa in this Council, must clearly and
emphatically state the position in which the people of that province stand with
regard to this unfortunate Bill. Ican only hopo that when the Bill emerges
from the Select Committee stage, it will be so radically altcred that it will be

acceptable to the people for whom it is meant.”
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The Hon'ble Maharaja Sir Manindra Chandra Nandi of
Kasimbazar :— ¢ After what has fallen from Sir Sankaran Nair, I should
certainly not like to oppose the motion for referring the Patna University Bill
to a Selcot Committoo. It is indeed a matter for sincere congratulation that
the Government of Bihar and Orissn havo profited by tne oriticisms offerod
against tho Bill and accepted scveral suggestions made towards its improve-
ment. In spite, however, of tho present attitude of tho Glovernment towards:
the Bill, there are many provisions in it which the 8slect Committee will have
to consider very carefully, particularly regarding the powers to be vested in
the Chancellor and the Visitor, the Vice-Chancellor and {ho Syndicate, and
ultimatuly on the Senate itself. I think a large leaven of the principle of
cleotion has got to bo introduoed into the ocoustitution of the Senate and the
Syndicate, and due provision made for increasing the number of external
colleges wherever the future needs of higher education may demand them.
Before I sit down, I will insist on the Select Committee providing in the
Bill for Faculties in Medicine, Engincering and Technolggy and Commerce,
things Which havo now been Jeft out of it. Here in Bihar, the cele-
hrated Nalanda was the Oriental TUniversity of tho Buddhist poriod, and we
hope the present Patua University would bo raised to tho same status. With
these words, of which Professor Jogendro Samundar has written in his
pamphlet on Nalanda, I have very great pleasure in sapporting the motion of
the Hon’ble the "Eclucation Member.” -

The Houn'ble Dr. Tej Bahadur Sapru :—* Sir, when this Bill was
introduced at the last Session in Siinla, I ventured to characteriso it as a retro-
grade measure. Unfortunately at that time I had not tho benefit of reading it,
bocause the first time that I came to know of its contents was when the Hon'ble
Sir Sankaran Nair made his speech. B8ince then, however, I have had ample
ogportunit_v of studying the provisions of this Bill and also following the trend
of publio opinion expressnd not only in Bihar, but in all parts of the country
I feel the strongor in my opinion, and I feel that when I characterised this
measure as 8 measuge of a retrograde charaoter, I did not use any language of
exaggeration at that time. Itis not only that misguided Imdian politicians
have denounced this Bill, but we find that even sane and sober representatives
of Anglo-Indian opinion like the T4%mes of India have also cbaracterised it as a
measure of a reaotionary charactor. I will also remind the OQouncil that, when
Ispoke on this measure on the last ocoasiun, I said that what was necessary to
be borne in mind in this connection was that we have got to provide nof
only for the nesessities that exist at the present moment, but alsofor the.
necessities that may arise in future, Now, the province of Bihar may be a

-small province comparel to certain othe: provinces, but we cannot forget

" some hard and outstanding fqots with regard to that provinco. First of all,
I wish to remind the Council that it is a province consisting of about 35 million
men

" “ In an area of about 83,000 square miles it bas so far beon content with half

.8 dozen colleges. It cannnt be contended that the ambition of Bihar will not
_require the expansion of eduocation over a wider arca. I am entirely in sym-
~ pathy with the principle of residential universities, but at the same time it
- would be suicidal for us to forget that in the conditions of life in India it
would rot do to have unmixed residential universities I, therefore, welcome

. the provision in the- Bill which provides for a combination of a residential
- university with that of a federal university, but when it is claimed that in the
* interests of efficiency it is necessary that colleges should not spring up every-
- where, I join issue.” I am fully alive to tho need of colleges developing
. corporate life; and no doubt you cannot have corporato life "with colleges
. scattered over the province, but ia that auy renson forluying down that
- colleges shall spring_.up only at certain places and nol at any other? I
sould thereforo” suggest ‘that .the provisions of the Bill should be of a
“"more élastic ‘nature. “Then, dgaiu,  coming to certain othor features of the
-Bill, we find that tlie Chancellor has got the most irresponsible power
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that any person can possess. He is not rosponsible to any person and oan
come to any conolusion or docision in rogard to any matter in which the
university may be interested. It is with regard to this particular matter that
the Times of Indéia states that powers like these are unprecedentod in .the
annals of English education in India. Well, coming to the question of affilia-
tion or disaffilintion what do we find? I shall sutimariso that in the
words of the Hon'ble Bir S8ankaran Nair. I take it from .his spoech at Simla in
which he said ‘no college will be affiliated withount the assent of the Syn-
dicate, the Senate and the Local GQovernment. As to disuffiliation, on the
other hand, tho Local Government alone might do it after considering the
opinion of the Syndicate and the Benate’. Thoe Benate is a mere deliberative
body and its opinions are not binding on the 8yndicate. It is truo that the
Bihar and Orissa Government has now, out of deference to public opinion
in its own province, decided to modify its views and triel to persuade the
Government of India to modify their views; but unless you give the
Senate an effective voice there is no protection for the ocolleges, if half
a dozen gentlemen without satisfying themsclves with regard to the wide
efféct of their conclusions come to the decision that a certain ocollege
must be disaffiliated because it has failed to come up to their expectas
tions or has Dbeen guilty of some error of judgment there is no help for
it. Then there is one more important question with regard to this measure to-
which I would invite the attention of the Qoundil; this question does not
effect Bihar and Orissa alone, but it raises a vilal issue of principle, and that
is, the appointment of a paid Vice-Chancellor. I fully sympathize with the
underlying idea that the person who is responsible for running the universit{. .
if I may use the expression, must give the whole of his time or a cunsiderable
Eortion of his time to the affairs of- the university, but at the same time we

od that Indian Universities during the past many many years have been
conducted by Vice-Chancellors, English nndP Indian, of great eminence, and [
am not aware that public opinion has found fault with tho work of these
Vice-Ohanocellors. Undoubtedly, it may be said that official opinion has
not been satisfled with the work done by Vice-Chancellors under the
system at present in vogue, but that is a matter of a debatable character,
and I should like to have etrong evidence before I could be persuaded
that you could not find a single person among the 85 million Biharis who
could be entrusted with the work of the Vice-Chancellor, or who was
possessed of sufficient patriotism to perform the duties. This is a question
with a larger aspect and what we are asking ourselves in other provinces
is—is this merely a foreshadowing of what 1s coming in other provinces ?
We should like to have a definite decision or ruling on ‘this partioular
point and the principle underlying it. Indeed what we are asking in
other parts of India is—is this Bill going. to form a model for
future legislation with regard to univergities ? If it is going to form a model
for other "universities all I can say in all humility, but in all sincerity, is that-
it will never a.g)peal to popular or educated opinion-in India, I have expressed
my views not by way of opposition to the idea which Government have,
namely, the establishment of a university in Bibhar. I desire that my Bihari
friends should have a university in Bihar. I am in full sympathy with them,
but let it be a university based on sound principles, capable of further
development, and not a mere imitation university with all the vices of the
existing universities and with none of their virtues.”

. The Hon'ble Mr. Bhupendra Nath Basu:—* Sir, after what has
fallen from the Hon’ble Member in charge of Education, it would not be necess-
ary ordinarily in my viewtogointo the details of the provisions of this Bill, I shall
therefore content myself with speaking on the underlying principles which
seem to govern the Bill. As my Hon’'ble friend Dr. Bapru has said, [ do not
for & moment wish to stand in the way of our friends from Bihar having a
university, it is a separate provinoe now and they aro entitled to it, but a great
question is involved. You are inaugurating a new university. ‘Thore is already
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a talk in the air that other univorsities will soon he overbauled. I am not one
of those who believe "in the perfection of human institutions, and I am quite
{)t'epa.red to conoede that much that exists in the present universities requires

o be amended and altered. In viow of the deolaration made by His Iixcel-
lenoy in his Convooation address at Oalcutta, I had hoped that the opportunity
would bo taicen of the Oommission that was foroshadowed of considering the
whole question of university education, its ideals and methods before the
inauguration of this and other universities.. I am aware, however, of a strong
desire amongst my friends from Bihar that this university, so far as it has been
adumbrated, should take shape. I would have opposed it in spite of that desire,
because I felt, when this scheme was announced, that it might forin an evil pre-
cedent for the rest of India. But, 8ir, the attitude of the Local Government of
Bibar and Orissa has béen to a great extent eo satisfactory that much of the op-
position that we entertained towards the measure must be modified, if not with-
drawn. I think I may feel a pardonable pride that, when this Bill was launohed
at Simla, I was the first to raise the note of alarm. My friends from Bihar wero
completely taken in. They were going to have a great gift given to them, but
I saw what was behind the gift. I saw the danger that lay in that gift. Ifelt
it was alnmost a Pandora’s box. But, Bir, the note of alarm that I raised has
beon taken up by the whole country, not merely by Indian politicians and
Indian eduoationists, but also by high Anglo Indian educationists, by Directors
of Publioc Instruction from the various Provinces and by the organs of instruot-
ed and sober Anglo-Indian opinion. The Lieutenant-Governor of Bihar and
Orissa has referred not so much to the agitation in Bihar against the Bill, but
to outside agitation, and in referring to that outside agitation, he has drawn

frominent attention to the agitation in DBengal. ell, 8ir, we Bengalis
1ave very broad shoulders. e are accustomed to these ﬂin%)s fora lon
time, and I am not going to retort. I am not going to give evil back for evil.

I believe we Hindus have more of the Ohristian virtue in us than those
so-called professed Ohristian nations of the West. I will give the Lieutenant-
Governor of Bihar and Orissa every oredit for.the attitude that he has taken ;
every orodit for the consideration that he has shown to public opinion. We,
Bir, the peopleof India are grateful to him. For itis seldom we find that, once the
officials make up their minds on a partioular question, they areinolined fo change
their view. The angle of vision for them becomes too firmly fixed to change, and
therefore it is to us a matter of real and sincere gratification that the Lncal
Government of Bihar and Orissa has thought it fit to express in no unmistake-
able terms its acceptance of the popular contentions in regard to the provisions
of this Bill. o
* Bir, there is one thing that I wish to bring to the notice of this Council
which may be useful not only in the ccnsideration of this Bill, but of othor
measures. Since the Qovernment of India has been detached from the public
life of this country and has chosen to live in exile either in the clouds of the
Himalayas or in the dusty regions of ancient, memories in this Oity, since it has
chosen to gxut itself out of touch with public” opinion, it was due to us, the
peo1ple of India, and I believe it is only. fair to the Government of India
iteelf, that it should have consulted local opinion both of officials and of non-
officials hefore they promulgated a Bill like this. Now what is the position ?
Who were responsible for this measure ? I hope and trust my friend opposite,
the present holder of the portfolio of Education, was not responsible. But
whoever may have been responsible, was his mind roving in the mists of the
Himalayas when he drafted this Bill ? “Who has ever heard, Sir, either here
or anywhere else, that the educational administration of a country should be
entirely entrusted to the official ruler of the country.? 8ir,- we know that the _
Lieutenant-Governor of Bihar has got an’ Exeoutive Counoil, and we know
.that a member of .the ‘Civil Bervice is in charge of the Education portfolio
of the province. Who would, except in moments of mental aberation, suggest
that the administrative control over a great University should be entrusted in
* the hands of a gentlemian who had spent his lifo either insettlement work or
- in raising revenue from Excise ? o would ever have thought that he should
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be the supreme arbiter of the educational requirements of the University and
lold sole control over its higher.educational institution ? WWhere are the
materials upon which he woulcfjudge? Who ever would have thought, Sir,
in a civil or criminal case that the final authority should be a person who
has bad no knowledge of cither civil or oriminal law? ~For; Bir, I speak in no
terms of disrespect; I entertain the highest respeot for the bureaucracy which
rules my country ; what is their touch with aud knowledge of educational prob-
lems. Years ago when they were young lads they may have spent some yoars
in a oramming institution and then come out to India to be thrust in the midst
of other work. That is all the educational experience of these highly placed
officials. And what I complain of is this. How can you, unless you mean an
outrage upon the common sense of the Indian publis, unless you mban to
imply that that publio is absolutely incapablo of judging things for themselves,
how can you venture—I use that language advisedly—to throw at them a
measure in which you say that the educational requirements of s large and
important province like that of Bibar and Orissa should be placed absolutel
uncontrolled in the hands of the ruler of that province. Who has ever hear
of it 7 Where is the educational institution on the face of this earth, under
the sun, which is similarly governed and similarly constituted ? The whole
thing is wrong in grinoiplo. It vests the whole power of control in the hands
of the Executive Government ; it gives to the University a constitution partly
composed of a SBenate, partly composed of a Syndicate, and partly composed
of a Vice-Chanoellor, none of whom stand in any degree of oco-relation to one
another, The Senate may hold its deliberations like the delibarations that we
hold here, just as we the non-official Members of this Council talk and debate,
but these deliberations will not be binding upon the University or the Syndicate.
The Byndiocate ilself may cowe to resolutions, but the Vice-Ohancellor is to be
the executive head of the University, and the Vice-Ohancellor is to be a paid
official. This was the constitution that was given to us. 1Isit any wonder,
d ask my friend the Education Member, that a measure like this should
have evoked widespread opposition throughout India P- I am glad that my
friends from Bihar were able to aipreciate the gravity of the measure that was
bein% given to them for making their province independent of Bengal, and I
am glad that in Bihar they raised an amount of opposition which has at last
- made the Government of Bihar and Orissa come to their resoue and to the
rescue. of the country by suggesting to the Bupreumo Qovernment alterations
which will make the measure that the SBupreme Government will introduce
in somo way a workable measure.

“ But, Bir, in reading through the feport of the Bihar Government on this
Bill, there is one matter upon which I find the opinion of the Local Govern-
ment absolutely fixed, namely, that the Vice-Chancellor must be a salaried
oficer. 'Well, 8ir, I am not an educational expert, and I hesitate to say as to
whether that should or should not be the principle that must be absolutely
adopted. But, 8ir, tnay I remind the gentlemen with whom rests the ultinate
shaping of the Bill that it is necessary in all administrations where there may
be elements of friction, where there may be elements of confliot and opposi-
tion, to have some one who will be able to smooth away the friction that
arises in the machinery, and will a salaried officer of Government holding the
office of the Vice-Ohancellor be able to do it? There will be the powerful
Governn:ent colleges on one side, and there may be the private institutions, not
yet powerful—and many years will elapse before they become as powerful as the
Government institutions—on the other. There may be vexed questions of
disoipline ; there may be vexed and troublesome questions of internal manage-
ment. In these would it not be always desirable that the Vice-Chancellor
should bring an unbiased mind, or at least a mind which would be considered
by the outside public aa free from bias ? Wehad -in: the older University of
Oaloutta Vice-Ohancellors drawn from highly-paid Government officials not
helonging to the Education Department, and not salaried as_ Vise-Chancellors
who did their work remarkably well, assisted by some Educational officers
as Registrars, who were always held in the highest estcem in Bengal.
And would it. not be possible, bofore committing ourselves finally to this
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proposition, to have even from the ofliciul ranks of Bihar, if the non-officials are
unable to supply it, a Vice-Ohancollor us we had in Bengal to take charge
of the affairs of the University unhampored by the preposscssions which would
be natural to the eduoational experts engaged in the private and the Govern-
ment colleges? I say it is quite possible, and I earnestly appeal to my friend
the Member in oharge of Eduocation that if he leaves that question open,
the question of a salaried Vice-Ohancellor, it i3 quite possible for the
Qovernment of Bihar and Orissa to appoint one of its own officials, high
exedutive officials, as Vice-Ohanoellor, and appoint a Registrar as we did
in Caloutta, with high educational qualifications and high official position,
who would do the ordinary duties now expected of a salaried Vice-Chan-
cellor without much interferonce and to the great advantage of the Uni-
versity. :

. Passing from these, Bir, there is another thing that strikes me. The
University from which Bihar is now going to separate has existed now for
nearly 60 years. We have seen where the drawbacks lie. We have seen
with sorrow and regret hundreds of thousands of our youths pursuing a
course of instruction which may not do them wultimately any good at all,
for whosescever the blame may De, there is no alternative. In this new
Univereity that is going to be oreated have we profited by the experience
of the past ? Are we going to open to the youths of Bihar and Orissa any
new careers ¢ What is education, 8ir P Is it-merely the conferring of degrees P
Is it merely putting the hall mark of the University upon the many youths who
present themselves for its examinations, or shonld it rather be 1n developing
in the youth of the country what is best in them, what is highest in them,
-‘what is noblest in them ; in making each realise that e has a partioular field
of work and usefulness where he may succecd ? What are you going to do
for them ? Youare still going on on the old lines of having your Arts and Bcience
.examinations ; still going on on the old lines of academic instruction ; still goin
on on the old lines of imparting education in ancient and dead languages,
like Banskrit and Arabic and Pali and Persian. The question  itself is one of
the keenest questions that is now agitating people in Bngland. The question
has been raised as to whether the eduocation given in the older Universities
of Oxford and Cambridge in Latin and Greek is still suited to modern
requirements. What are you going to do in regard to these questions P Will
it again bea repetition of the old mistake, sﬁ?)uld we again have faculties
which will teach you languages which you will forget as soon as you leave
the portals of the University, and which only mean a heavy strain on your
intelleot and on your mental faculties during the few years you pass in the
University ? Nothing has been done to grapple with the real questions of
life that are now presenting themselves to us in the evolution of the Indian
g‘eolﬂe at the present moment. You have not tackled that question at all..

hen what is this University .going to be ? It is ‘going to be a hybrid
-amalgam of federal and teaching University, which means it is goin
to perpetuate the present system of examinations and degrees. There ‘wil
be only one or two teaching colleges, but the rest will be as ihey are at
present. Then, again, Bir, those gentlemen who are in authority here .over
 the educational destinies of my country, have they considered the great
harm that is being done to the cause of education by locating educational
centres in the busy haunts of men? The ancients had given us in India
Universities away from publioc life. They had given us in later times Taxila
and Nalanda. Inrecent times we had in Bihar and Bengal Universities in
Mithila and Navadirpa.. What have the Lnglish given tous in 150 years?
You have got Universities located in such busy places as Caloutta and Madras
and Bombay. Have you got anywhere in the vast expanse of India a Uni-
versity town with'an educational atmosphere, where: boys and teachers live
together as members.of the . same family ? Have you got them and will . you
. - have them undér the new.system that you are now going to.pursue in regard
to the Patna University? - . You have taken as your centre Patna or Bankipore,
the capital of the new - Province. You have taken as the. other ccntres the
busy provincial towns of Muzzuffarpur, Cuttack, Hazaribagh and Bhagulpur.
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ITave you ever tliought that this is the {ime, if ever the time came, to give
to Bihar educational cities where the principal ocoupation will be education,
the principal feature will b: cducation, whera they will live an educgtional
life? Have you ever thought of that ? Havd you ever thought as to how
this education should be imparted during the growing period of life ?
Have you ever thought or considered that it would bo desirable to brin,
back to India, if possible, the old ascotio ideal? Have you ever considere
the ancient seats of learning in India where young men had to live an ascetic
life, early ablutions, oarly prayers, lessons in the morning, then their mid-day
meals and rest, then lcssons in the afternoon and play and prayers in the
evening? Are you going to give back to India, to bring back to India, any
of her anaient life, any of her educational ideals, or are you going to goon in tho
same way as you have begun ? Are not these questions of vital importance -
which should have been taken into consideration in Eiving the province of
Bihar and Orissa a new University, and have you thought over these problems P
You are g0 anxious and in such a hurry to give the province a new University.
Have you ever thought as to what great and tremendous harm is being done
to the youth of our country by depriving their education of its ancient ideals of
high thinking and low living, of asceticism and abstinence, and by dressing
education up in the modern garb of high heels and stiff collars? Have you
ever thought of that? And have you ever considered—His Excellency the
Viceroy the other day visited hostels in Oalcutta—have you ever corsidered
what would be the effect of concentrating your soholastio institutions in a few
centres, of concentrating large masses of boys in a {ew centres and locating
hostels where there would be five tosix hundred livinE under one or two SBuperin-
tendents? Have you ever considered the dangers that such a system would

roduce ; the dangers that such a system has produced ? Superintendents of
Eostels have told me that if they get more than 50 boys they cannot establish
between themselves and the boys tﬁe same relationship which ought to exist be-
tween a father and his children. And have you observed the decay of manners,
of ‘morals and of high ideals which this system bas produced in the country ? And
what are you going todo? You are going to multiply, to aggravate the difioulties
that confront us. You will have four colleges, four centres, in a province
of 85,000 square miles.” What is to happen to the growing youth of the
Erovinoe? Take, for instance, that part of the country, North Bihar, which I

now. You have one college at present in Muzuffurpur. What about Saran ?
What about Darbhanga? What about Chupra? All these districts have
large populations. They will have to send all their boys to one centre, and
there the boys will live detached from their homes, in big" hoatels, accommoda-
ting, I believe, 500 to 700 boys in each hostel under one or two Buperintend-
ents. Where would be the inspiration of the teacher or the example of the
Superintendent ?

I will not, 8ir, take up your time or the time of this Council by going
into other matters of detail, which are also more or less matters of prinoiple;
but I see, Sir, a great occasion thrown away; I see, Bir, a great opportunity
flung away. Hurry aud haste may be good, but they are not good when you
are dealing with a great educational problem with which is indissolubly bound
up the future of the nation ; we have got to consider what would be the effect
of the measure upon that future. I should have counselled deliberation; I
should have counsclled consideration; I should have advised letting things go
on for the present as they are; I should have advised carefully censidering
before you take the next step asto what that step should be. But that step
has been {aken. .The QGovernment of Bihar and Orissa want it, the people of
Bihar and Orissa want it, the Supreme Government is anxious to give it to
them. I do not, as I said, Sir, stand in the way, but I hope and trust that in
the' Beleot Committee thet is going-to settle the details of this Bill, the questions
that I have ventured to bring forward before this Council will be seriously
considered, for they are very serious, and, if possible, a character and a tone may
bé given to the constitution of this University which will enable the people ta
roalise the great ideals of education of which they themselves, the people of
Bihar, were the great exponents in the past.” '
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The Hon'ble Nawab Saiyed Nawab Ali Chaadhuri:—
* Sir, at tho present stage, when the Patna University Bill is going into
Sslect Committee, and important ohanges or modifications are anticipated
before it comes up again for discussion, I beg to nake a few observations
which I hope wilf receive the earnest consideration of this House and also of
the Select Committee.

“ Four months have passed since. the Bill was introduced iuto the
Oouncil. Turing this period the scheme has been widely disoussed throughout
the country and subjected to a very searching criticism. I understand that
the-scheme has not evoked any vory great enthusiasma. Jears are ontertained
that the scheme, as embodied in the Bill, is a retrograde measure. It does not
suit the dual character of the proposed University. The Senate is an incon-
" ceivable body. It is not clear if the dual interests are represented on it in

adequato proportion. The entire constitution of the University is predominantly
official. The head of the province—a Lieutenant-Governor—is practically
supreme in matters even purely academical. The Syndicate, an officialised
body, is.left unfettered ang almost independent of the SBenate. The Senate
has but an insignificant elective element on it ; it is further a merely deliber-
ative body, and as such of little worth. The Vice-Ohancellor is an anomalous
ersonality, as he combines in himself both executive and judioial functions.
orever, a olear demaroation is not drawn between his powers and duties and
those of the Syndicate. The framing of regulations will be entrusted not to
" an independent body of educational experts, but to the Local Government—a
matter for eerious misgiving. :
¢ These, Bir, ave some of the observations and oriticisms which have been
made by men in responsible position, by educational experts and educational
bodies. How far these observations and criticisms can be profitably used to
evolve & workable scheme which will satisfy the best interests of a healthy and
progressive seat of learning and oulture, time does not permit me to disouss
in any detail at présent, nor do I at present express any opinion on these
matters, although I am much tempted to touch upon a few of them at least.
I shall only nonfine myself to a partioular aspect of the question which has
invariably been overlooked and negleoted not only by the numberless oritica
'whtl) have had their say in the public press, but even by the prowmoters of the
- Bill. '
*8ir, public life in India is now-a-days so aggressively devoted to what
-are oalled the genoral interests of the country that, willingly or unwillingly,
a great majority of us have often failed to seriously consider in their right
rspective the different aspeots of the demands put before the Government
})r%m time to time. I do not wish to be misunderstood. Even in these days of
mutual good relationship existing all round, it is with no little pain and
ooncern that I find that the interests of the minority —I mean tho interests of
the Muslims, especially their educational interests—silently and without
the least compunction relogated to the Limbo of neglect. I do not
propose to go into the reasons. But this is, what I have observed,
and what every Musalman has keenly felt. On every University Senate, on
every University 8yndicate, on every Educational Oommittee appointed from
time to time by the different Universities in India, the Musalmans have been
'80 inadequately represented and in a great many cases kept out, that at times
on grave and important educational matters in which the interests of the
Musalmans as well are concerned, you do not find anyone who ocould place
before thesa bodies the views and aspirations of the Muslim community. do
not in the least suspect or doubt the sincerity or good intentions of those non-
. Muslim members—both Hindus and Englishmen—who mainly compose these
‘bodies, What T have to respectfully point out is, that these gentlemen being
- “outside the Muslim fold and not mainly in any very close touch with the
. “aotualities of their sentiment and educational needs, they not very infrequently
*: fall into wrong conolusions, and suggest in their innocence steps for nﬂvance-
" “wment which iavo unfortunately often gone the other way. I, therefore, ven-
_ture to suggest for the consideration of the Committee that a few provisions
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might be added to the scheme of the Patna University, whereby the University
might have the assistance and advice of a few Muslim rcpresentatives on its
Senate: and Byndicate and on any other body that might be provided for by
the Regulations. For instance, of the 16 members of the Syndicate, 9 are to
he eleoted members. Of these, 5 are from the teaching s!aﬁy of the University.
As none of these 5 seats will for a very long time to come or oven never fall
to the lot of 4 Musalman, it is not unreasonable if I should suggest that at
least one of the remaining 4 elected seats should go to a Musalman. Of the
four nominated members, one at least should be a Musalman. Ooming to the
Senate you have 40 to 60 Fellows. The Schedule giving the ordinary IFellows
of the first Senate 'is not attached to the Bill, and I do not know if any
adequate provision is made for Muslim representation. 1f they have merely to
stand the chance of election, the Muealmans will not be better off in the new
University than under the existing ones. The Musalmans of Bihar and Orissa
will share the fate of their brethren in other provinces. I, therefore, strongly
urge that a certain number of nominated seats should be reserved
for them. It should also be specifloally laid down that some of the elected
membera should be Muslims. I anticipate that it might be pointed out that
there are not ensugh Musalman registered graduates to form effootive clec-
torates for the purpose. If this is true, I suggest that we may make a slight
departure from the provision of the Indiam Universities Aot of 1804, and
temporarily reduce the time limit for registrution from 10 to 4 or 6 years. I
am further of opinion that the registration instead of being left to the option
of the graduate be made quite compulsory with, of course, the registration fee
being reduced to some decent little amount. If this should be attempted, I
‘dareeay. you will have a large number of Muslim registered graduates—not to
speak of others—who can be conveniently formed into effective eleotorates. The
question of registration is a standing grievance, and the Musalmans are the
worst sufferers. If the Indian Universities Aol of 1904 had been long amend-
ed in this respect Bihar, as well as other Provinces, would have had quite a
large number of Musalman registered graduates now available for electoral
purposes. It is not yet too late. 'We can earnestly begin to ‘redress this long-
standing complaint gy introduoin% into this Bill a clause to that effect. It is
by no means any serious change that is intended. Nubody ean fairly call it so,
espevially in these days of abnormal changes. It is after all caloulated to help
all, though incidentally the Musalmans are also benefited. ‘I do not wish to
dilate on this point, but shall only add that there is much truth in the old
adage, ¢ Where there is a will, there is a way.' I have further tosay that
even supposing this suggestion of mine is adopted and youdo not even then
have enough Muslim registered graduates to form effective eleotorates at the
time of first elections, I respectfully urge on the attention of this Council the
necessity and the justice, in the best intereets of Muslim education, of adding,
to the reserved nominated seats for Musalmans I have asked for, a specified
number for them until a time comes when this additional number can be

returned through election.

« 8ir, these are some of the few general suggestions I have had to make. I
know that the question of special representation may not find favour with
some of us. I may say that there is no ocoasion for any serious perturbation.
After all, my suggestions if carried will not make the Musalmans dominate
the Patna University or seriously jeopardise other interests, but will only help
to make the work of the Fellows and the Byndic clearer and more valuable by
the advice they might have from a few Musalman colleagues. They are bound

by circumstances to be in a very small minority ; and their voice will in all
conditions naturally be only qersuasive and informatory. And I do not see how
there can be anyone here or elsewhere who would arrogate to himself the entire
knowledge of the world and not care to be better informed on any particular

aspect of the work he is engaged in. 8ir, with these words I rosume my seat. ”’

The Hon’ble Khan Bahadur IMian Muhammad Shafl :—

« Sir, I sincerely congratulate the Government of India upon the conciliatory
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attitude adopted by them towards a satisfuctory solution of the probloms raised
by tho Bill which is now belore the Counocil. It is undgniablo that a
comparison of the various 'provisions of the Patna Univorsity "Bill with the
rovisions of the Indian Universities Aot of 1004 disclosesstriking deviations
rom the hitherto accepted policy of Government in rclation to higher education
and its control by our Universities—deviations some of which have evoked
widespread opposition and even vehement protest in certain circles. The Hon'ble
Member in oharge of the Bill has, in the speech delivered by him to-day,
given a conocise summary of the main objections raiscd against ihose
rovisions of the Bill concerning the oonstitution and the powers of the
enate and the Syndicate and their relation snfer sc, and also relating to the
jurisdiction of the Chanoollor and the Vioco-Chancellor, against which opposi-
tion has ‘been raised in .the country; and, in view of the promise of
careful consideration given by him on behalf of Government, 1t seems to
me at this stage to be unnecessary to discuss theso provisions in detail.
But there are two particular points concerning -the effoot which the intro-
duction of this Bill has produced throughout ti\e country, which I veuture to
emphasise to-day.- The first of these points is, that the Bill has raised an
amount of oppositipn in the province of ﬁihur, for the benefit of the people of -
which province this University is to be established, which few measures
introduced in this Counsil <have ever given rise to, so much so that in ocertain
demonstrations held in that-province some of the speakers have even gone to
the extent of saying that they would rather have no university at all than the
university which this Bill is designed to oreate. In provinces like the Central
Provinces and Assam, the people of which are looking forward to havinE
universities of their own, the. Bill has oreated alarm lest the universities whiz|

- they. are ardently looking forward to might also partake of the retrograde

charaoter of the propnsed Patna University; and in those provinces which
fortunately already ‘possess universities of their own, & csrtain amount -of
nervousness is manifest lest the Patna University Bill might be proof of a
_marked chavge in educational policy of Government,* which change might
hereafter affect higher education in those provinces as well. :

¢ The second feature in conneotion with the effect produced by this Bill

to which I wish to invite the attention of Hon’ble Members is this—through-

out the courntry there is a practical unanimity of opinion in all circles, radical

as well as moderate, regarding the retrograde character of some of the pro:

_visions of this Bill, and not only is this opinion unanimous in non-official
educated ocircles, but I ree from a perusal of the opinions which have been

sent to us from various provinces that even Goveinment educational experts,

such as Directors of Publio Instruction, and SBenates and Byndicates of other

Indian Universities have ontertained serious doubts as to the advisability as

well as the usefulness of some of the provisions of this Bill. Now, these are

the two featutes of the effect produced by this Bill throughout the country

to which I invite the attention of Hon’ble "Members in particular. It seems
to me that a measure whioh has produced such an effect as this is, from the

point of view of Government as well as of the people, one which requires

. radical modification before it is allowed to obtain a place on our Statute-book,

"and I trust that the Belect Committee, to which this Bill is going to be referred,
will keep these considerations in view, and will introduce therein satisfactory
modifications so that, when it comes back before us at the final stage, Hon'ble
Members may be prepared to accept it without any further modifications ;

- otherwise it will be necessary for some of us at that stage to suggest further

amendments. With these .few words, I support the motion before the
Council.” o

The Hon’ble Rad Bahadur B. N.Sarma, :— Bir, speaking on

: - the Jast occasion when.ledye was asked to introduce this Bill, I congratulated the
" Qovernment upon the earnest desire which they evinoced for the advancement
- -of higher education in thig country, by increasing the number of universitios

as an earncst of what they really meant to do for the nation. But at the samé
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time from tho summary of the oontents of the Bill foreshadowed in tho spuech
of tho Hon'ble Member for Education, I felt it absolutely nocessary to
enter a protest against the main features of that mensure, and my doubts and
difficulties have been augmented manifold after a perusal of tho Bill itself,
and I was justified in my oriticism by the reception which that measure
has receivc(f in the country. Ido not propose to go into the various features
which have been dwelt upon at great length by the Hon’ble Members who
have preceded me, but I shall confine my remarks to a few galient features
whioch require special attention having regard to the recommendations of the
Lioutenant-Governor of Bihar. 8ir, the Licutcnant-Governor attaches very
great importance to the clause which restricts the affiliation of new ocolleges
In centres other than the four which have been specified in the Bill,
although he suggests that the oclauss way be relaxed so as to
empower the Lieutenant-Governor to saffiliate new institutions under
special and peculiar ciroumstances: Tho Lieutenant-Governor also lays very
great emphasis upon the need for the appointment of a paid Vice-Chancellor,
and he does not recommend the changes which the ocountry at larEe
wishes to see adopted in the constitution of the Senate and the
Syndicate. @ To take up the first question, namely, as to whother
either the province of Bihar and Orissa or the country at large can ratify
the principle underlying it, of resirioting the advancement of higher education
by concentrating ed{mation in a few centres, on that point I wish to say a
few words. I sympathise with the framers of the Bill in tbeir desire to
promote eficiency in the imparting of higher education at a few selected
_ oentres, and they seem to have followed the principie which was attomsted to
be adopted during Lord Ourzon’s time of a.bolisll:inv as many second-grade
colleges as possible, and allowing the growth of higher education only in
fully equipped first-grade colleges in specified centres. I believe it was with
that objeot 1n view that the framers of the Bill have restricted Lhe affiliation
to institutions which can be started only in particular centres. Let us con-
sider what the effect of such a restriction would be, and as to whether tho
purpose which those gentlemen might have bad in view would be achieved by
the provisions which they wish to see enaotod in the Bill. We find that under
the Baloutta University during tho last few years there has been a remarkable
owth of ocollegiate educational activity in the province of Bihar and Orissa.
e find that betweon the years 1912-18 and 1915-16 the number of pupils
in colleges has risen from 1,722 to 2,422. 'We find that seven colleges are now
in existence in Bihar and Orissa, and that some of them are filled or nearly
filled. Taking the Patna College, the last report shows that the maximum
strepgth was 410 against 510, which is the largest number that the college can
acodinmodate. The Bihar National College has 524 on its rolls. Taking the
number of University students in the colleges in Patna, we find 1,000 students
ocongregated together in that centre. Having regard to educational efficiency
it cannot but be undésirable to multiply the number of students at these
colleges. At the Ravenshaw Oollege in Cuttack, there are 454 students; at
the Taj Narayan Qollege there are 497. In the two other colleges the numbers
are smaller, and I am justified in my remark that tho institutions in theso
various centres are full of college students, their numbers compare not
unfavourably with the number of students in some of the smaller institutions
in England. Durham has 460, Birmingham 630, St. Andrews 350, and
Aberdeen 660. There is ample material already in existence for the growth
of the university atmosphere provided the neoessary equipment is provided b
Government or the people. What I submit is, that what is wanted in this
Province, and in India generally, is not so much restriotion as the affording of
facilitics in the way of providing teachers of first-rate ability and teachers in
large numbers. One remarkable feature which: would strike anyone is the
large number of teachers. in proportion to thestudents in European colleges in
.comparison with what obtains in India. Can anything be gained in efficienc
by restricting the number of students to these fow educational centres ; shall
we not perpetuato the evils by compelling the Principals of these colleges to accept
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largo numbers in obedience to tho demand of the public which demand
has been manifesting itself lately in this and other provineccs? In Madras,
for instance, the ory is for moro oolleges ; they have 87 colloges, and a large
number of students who wish to enter the portals of the wuniversity has
been debarred entrance because there is absolutely no room. If that beso
and if the growth during the last few years justifies a larger growth in the
immediato future, how can we reconcile efficiency with this restriction in
Biharand Orissa ? I submit therefore that you have ample material in these
centres for providing a university atmosphere, the only problem is whether
Government or the people can find the funds, There is another point and
that is, that we bave 19,444 students in Bengal in the colleges with a popula-
tion of 48 millions, 9,207 students in Madras with a population of 41 millions ;
and with only. half the population of Bihar and Orissa ; Bombay has 4,896,
Unitad Provinces has 7,047, the Punjab has nearly half tho population and has
4,329. Are we right in starving Bihar and Orissa and confining them praoti-
oally to this number of 2,878 which would be the result if we impose this
restriction. On the other hand, would it not compel the administration to
import men from outside ? More than one responsible minister in Madras
has stuted that the number of graduates proceeding from {he University

ortals does not cover the needs of the province. There is ample room for
1norease because _there is ample need for the expanding needs of the country.
If that is so in a place where there are 9,200 students in the colleges,
would it be unréasonable te recommend a similar growth ? Would it be
unreasonable to say that the necessity for a similar growth for the requirements
of the province would.be similarly felt in Bihargr I therefore hope that no
unneocessary restrictions will be placed upon the expansion of higher education
in Bihar and Orissa. We want primary education to be improved. That
means neoessarily that teachers would be wanted in larger numbers. They can
_be obtained only by providing secondary schools, and secondary schools you
oannot have unless you have colleges. The whole scheme hangs together, and
if we are to make any educational advancement in one direction, there must be
advancewment in all other directions, and I therefore hope that this restristion
upon centres 'would he removed. Then, in connection with that, I would also
Eoint out that large centres and places of pilgrimage which are considered to be

oly by the whola Indian population to which we may look: for educational
expansion, I mean Elaoes like Gaya, Puri, have been omitted from this category.
‘People may be forthcoming who would endow colleges in such places owing to
various reasons, and I think it would be absolutely wrong on our part to
legislate against any expansion in that desirable direction.

' “ Then, Bir, what about the Native States? There seems to be no provision -
in this Aot for them. A few Native States may perhaps still continue undd¥® the
Calcutta University, which would be an undesirable thing. If it is not to bs

80, are we not to &gord them the necessary facilities in this Bill, and would

not this legislation debar theni if they are to be considered to be within the

- scope of our Bill ?

“There is another point, 8ir, to which I wish to invite your attention, and
that is this. There is the Monghyr Oollege—1I do not know much about it—
but it seems to me that the Council is asked to pledge itself to the principle of
condemning unheard an institution which at present is attached {o the

- Oalcutta University. It would be attached to no University if this Bill be
passed into law asit is at present, because clause 11 says that no college shall be
affiliated or continue to be affiliated the moment this Aot comes into operation.

" Virtually it means that we are disaffiliating a college which is attached -
to a particular University without any inquiry, without giving the managers
of that college a chance of improving, if improvement be necessary. I think,
/8ir, it woufg be a dangerous precedent if the highest legislature in this

:.-country were_to endoree the principle of condemnin% unheard an institution,

.and disafiliating it in the manner in which we should disaffiliate this college,

" perhaps unconsciously.””



PATNA UNIVERSITY BILI. 198
[ 7rn ¥ruruary, 1017.) [ Rao Bahadur B. N. Sarma.)

“Then another principle for which I wish {o ask the earnest attention of
the Council is this. 'We should make the Benate a wholly elective body.
Whenever representativo institutions are asked for in this country, tho request
is met with the reply that there is no educated electorate to be found, ancl
that it would lLe disastrous to the interests of the country to entrust its
destinies to an illiterate electorate, but luckily for us we are not in that posi-
tion with regard to our Universities. There is a vory large number of gracduate
population in this province ; thero is a large number employed in teaching,
a large number of the members of the Senate must be composed of graduates
and teachers. Would it then be too inuch to ssk that theso teachers,
tle graduates and the ‘faculties should be empowered to elect the vast
majority of the BSenate, power being given to the Government to
redress inequalities, to provide for ample officiency and to provide against
the contingency of the right men not being ohosen ? I think the preceggnts
of the Unirversities in Europe are clearly in our favour. We are not
asking for representative institutions with an illiterate eleatorate,
and I hope that my plea will not go in vain. And if the Semnatois to be an
elected body, restrictions might be imposed in the mattor of the election to the
Byndicate ; say, so many with specified qualifications should be elected to the
Syndicate, so many teachers should be elected and so on, but subject to these
restrictions, where 1s the danger, where is the disadvantage, in empowering the
Benate to choose the S8yndioate, and similar powers may, I trusf, bo given to
these bodies to choose their Vice-Chancellor.

“Now coming to the Vice-Ohancellor's position, is there need, in the
present conditions, to appoint a full-time Vice-Ohancollor ? This is confessedly

* & poor province, and it is to bo financed in this respect by the Government of
India. The educativnal expenditure of the province is a miserable sum of 85
lakhs, and it is much smaller than the amount that is spent by any other pro-
vince on education. Practioally the only ocollege of the University which is
going to be benefited is a college of the University, I mean the Patna Oollege,
which is already being run by the Government. ell, there are three Govern--
ment colleges, and only three private colleges. Perhafm the highly efficient
educational staff therein can very well look after the disoipline of these ool-
leges. It would be a wrong interference with their discretion if we were to
entrust that power to another educational expert—I believe the proposed Vice-
Ohancellor would be an-educational expert—it would, I think, seriously inter-
fere wilh the discipline.of the colleges; it would affect the dignity of the
Principals of those colleges if you were to appoint another whole-time officer
to look after the discipline in these colleges. Then if tho Government ocollegas

*..do not réquire looking after, and if you do pot seriously interfere with the

- .others, what is the objeot in appointing such a highly placed officer who must
be pretty much above the Inspectors to command respeot ? I think, Sir, the
richer Universities, the Universities of longer standing, have been getting on
with unpaid Vice-Ohancellors, and I think this University can afford to get on
for a very long time to come with an unpaid Vice-Chancellor. Therefore, I
think, this Council should never sanction a paid Vice-Ohancellor, and I do not
think the needs of this partioular University require either a full-time Vice-

Chancellor.

. “Now with regard to the regulations of the Senate, I may be permitted to
state that the Senate composed in the manner I ‘propose, or in the manner
whioh may be ultimately adopted, should be the body which should be em-
powered to frame the regulations. The Governmont might assist that bod
with suggesting the regulations which it should frame. We have got a basis
to go upon—the regulations under which the colleges are working. If radical
alterations are needed, the necessary suggestions may be made and the Senate
would have to consider them. The ultimate authority would, I suppose, be tho
Government, and, therefore, I do not see the slightest reason why the Chancellor

- should be -the person to frame the regulations in the first instance, because
once the regulations are framed, it would be well nigh impossible to introduce
any alterations because the prestige of Government would be against any modi-
fications being suggested within a short time after these regulations have been
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framed. Therofore, I respectfully submit that there is absolutely no need to
fear any evil consequences following from empowering the Benato to frame the
rogulations, as the ultimate authority {or approving those regulations is the
@overnment.

“Speaking on this subject, ¥ pray that we may not bé misled into
seriously retarding the progress of higher education Ly placing before a poor
country high ideals which have been found impossible in practice even in the
richor countries of Europe. The residential system upon which so much stress
has -been laid does not obtain very largely in Bcotland, in Ireland or in
Germany. It finds place only in a few niversities, That being so, I do not
see why money, which can bo ill spared, should be utilised towards the
expansion of this particular systom. I am not going to deﬂreca;te it, it is
impossible to deprecate it, having regard to its cxcellent effects, but itisa
question of money, and I respectfully submit that far too much is being made
of this residential system. '

“ Oondemning as I ,have done the retrograde character of the various
provisions to be found fn this Bill, I think it would be wrong if I do not
explain my position with regard to the objects of this Bill. Nobody would be
justified in imputing any motives to the authors. Having regard to the
recommendation of the Oommission which sat in London to revise the regula-
tions of the I.ondon University, and with the high ideal of producing graduates
here as efficient as any to bo found in Europe, %am sure the authors of this
Bill have adopted provisions which can be suitable only to conditions which
do not obtain largely in India, and the false step which they have taken in
attempting to combine the federal University and residential University systems
in one, to assimilate the conditions which obtsin in Bihar with those found
in London, has led to the production of a measure of a retrograde character. - The °
popular opinion is against it, educated opinion is against it, even the Govern-
ment responsible for it does not want it in that partioular shape. I hope
therefore that the Gevernment of India will be able to find out.a way
to so amefid the measure as to give satisfaction throughout the country by
giving my educated countrymen of Bihar and Orissa a real living voice
1n the govérnance of their oducational institutions, subject to the supreme
control of the Government.”

The Hon’ble Mr. Ra.nga.swa.m{ Ayyengar :—*“8ir, untill
heard the Hon’ble Mr. 8hafi, I was of opinion that the official opinion was per-
sistent that this new University Bill should prove to be a better dispenser of
higher education than the existing ones. But we find fhat no less an authority
than the Director of Public Instruction of Bengal hus differed in many details.
The non-official opinion ton is unanimous that this is a retrograde measure. Let
me join the chorus of popular opinion that Patna would only be satisfled with
a University similar to those possessed by her sister provinces, and lot me lope
that this Bill will undergo a thorough change in the Select Committee. I may
also point out that a case is yet to be made out that the existing Universities
require alteration and displacement. Especially when there is to be a Qom-
mission, as announced by His Excellency, there is no need at all to thrust this
kind of University upon Patna. With these few observations let me sit down.”

The Hon'ble 8ir C. Sankaran Nair :— 8ir, in moving the reso-
lution 1 indicated many of the ohiof objections to this measure. I did that for
the purpose of showing that the Government do not propose tv take up an
attitude of opposition to any reasonable changes that might be suggested with
reference to those objections. At the same time I stated, and Hon'ble
Mcembers will find it from the papers that have been circulated to them, that
all those provisions in the Bill to which the Hon'ble Members have objeoted,
have been strongly supported. I indicated my reasons for believing that those
objections’are advanced omn one side and those propositions are stronﬁy supported
on the other side on account of the different standpoints from which those
provisions were considered by the various persons who put forward their
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viows. Therefore, I told the Council that it is cuminently a matter which
requires careful consideration, and that such consideration, I had no doubt,
would bo bestowed npon them by the Seleot Committee and aftorwards by the
Legislative Council. The speeches of most Members, of perbaps all the
Members, have dealt with generally the objections to which I drew ~attention,
and therefore I do not propose mow to rcfer to them.' There are only one
-or two objections that have been put forward to which I made no reference.
It was stated that the Bill is very retrogrado for the reason that the first
regulations wero to be framed by (overnment and afterwards, according
to the Bill, it would not be open to the Benate ur the Syndicate if the
wanted to do so, to alter those provisions. That also is a matter whioch
may be considered by the Belect Oommittee. It was then suggested that
we were wrong in mnot letting the other colleges teach wup to the Honours
degree. That, the Hon'ble Members will find, does not form a part of the Bill,
though it has boen suggested that that should be the case, bui as there was no
such,provision in the Bill, I did not lay stress on it when I moved the
resolution.

““One of the Hon’ble Members drew - 'tention to tho fact that the claims
of the Muhammadans have not been duly oconsidered, and that special
provision must be made for giving them a cortain voice in the administration
of the University. I am not in a position to state whether provisions in
the Bill relating to olection would secure Muhammadan representation, but
if they would not, there is the provision whioh enables the Local Government
to nominate tnembers,and I have very little doubt that, if the Local Government
think it is necessary that Muhammadan members should be appointed to look
after Muhammadan interests, they will exercise that power in order to appoint
oertain Muhammadan members on the Benate or the Syndiocate, as the ocase
may be. ‘It is my intention in the Seleot Committee to suggest that power
may be given to the Local Government to constitute electorates. This
would enable the Local Government to create Muhammadan constituencics
to return Muhammadan members.

- % Well, 8ir, I do not propose to rofer to any other questions, but I think I
must refer to one matter on which my friend Mr. Bhupendra Nath Basu grew
very eloquent. That had reference to what he considered the attitude of Gov-
ernment, or rather what he considered the negleot of Government in failing to
consider the question of the cducational ideals. He asked what provisions the:
Government proposed to make in order to bring up good, virtuous citizens as
of old, make Eoys follow the ascetic kind of life which haa been followed of old.
Well, all that I can say about that is this. These are matters which should be,
settled by regulations. The power is to be given to the Benate to frame regula-
tions. hat the subjects arc which should be taught,how discipline should be
enforced and all the conditions that must bLe insisted upon to secure the
bbjects whatever they might bu—all these are questions for the consideration of
the Byndicate, the Senate and by the Local Government. If there are matters
that oan be seltled here by the SBelect Committee and by the Legislative Oouuncil
T have no doubt my friend, who will be on the Belect Committee, will suggest
such alterations as he thinks necessary, and it will then be open to the Belect
Committee and the Council to consider whether they are suitable for the
purpose indicated, and if so, to carry them out. :

¢ A good deal was said about the Vice-Chancellor, whether he should be a

aid official. In that respect I would only say this at presont that that also
is a question which would {’)e considered by the Selecot Committece later. It
would be for them and the Council to decide whether the Vice-Chancellor should
be, as stated in the Bill, a full-time officer, or whether we might follow the
precedent of the Act of 1904. I do not propose to say anything about the
provision as to the location of these colleges, of its being confined to the four
centres, bocause, as I pointed out at first, that too is a matter open to con-
sideration. I am only now referring to it becauso my friend Mr. Barma seems
to have been in error in assuming that the Local Government would not allow
any expansion. The Local Government are in favour of leaving it
to the Governor General in Council to determine whether centres other than
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those which now existed might be allowed in the Bill or not. That only oarries
out the present practico because now the Chanocellor is the Governor General
in Oouncil so far as the University of Calcutts, under which Bihar now is, is
concerned.

“8ir, I donot propose to go further into these questions. There has
been no real objeotion to tho reference to Select Committee, and I would lcave
thereforo these questions for further oconsideration by the Solact Committee
without going into them in dotail.”

~The motion was put and agreed to.

The Conncil adjourned to 11 a.m., on Thursday, the 8th February, 1917.

A. P. MUDDIMAN,

Seoretary to the Government of India,

Legislative Depariment.
DeLRI: N

The 13th February, 1917.



197

APPENDIX A.

Statement showing the number of superior (gasetted) appointments keld under
the Tmperick Government by persons belonging to the landholding com-
munily sn the Punjab.

Deputuan o ol | Mo
appointments.
L

Poreign and Politiesl ., ., . . . o 0 . 13

Financo . . . . . e ' 2

Army . N . . . . . .

Poblic Works . . .0 e .

Railway . . . . . . 10

Revenue and Agrieultn.re 6

Commerce and_Industry C . . . . 13

Education . c e e e . o . o 2

Military Acconntant-General e e . 1

Director, Criminal Intelligence . . . . . . . .
Torar . 48

APPENDIX B.
[Referred te in anawer o Question No, 1.]
Apposntments in the higher branches of Railiway service filled by Indians.

) The principal Btate and Companies’ Worked Bailways empl% some 1,680
- officers in the higher branches of the service of whom 100 are Indians. The
- distribution of these numbers by Railways is given in the statement, annexure
. A. The salary attaching to the soveral appointments will be found in the co
.« of the classified list and distribution return of railway establishment whio

.= forms annexure B.
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